Fifth Serjes, Yol. X No. 29 Tuesday, December 21, 1971
Agrahayana 30, 1893 (Saka)

LOK SABHA
-DEBATES

(Third Session)

(Vol. X contains Nos. 21-to 31)

LOK SABHA SECRETARIAT
NEW DELHI
Price : Rs. 4 00



CONTENTS

No. 29—Tuesday, December 21, 1971{ Agrahayana 30, 1898 (Saka)

Corvms

Papers Laid on the Table . 1—4
Message from Rajya Sabha P
Public Accounts Committee—

Twenty-ninth Report 4
Statement rz, Rupee-Dollar Rate v 56

Shn Yeshwantrao Chavan . 5—b

Bills Introduced —

1. Aircraft (Amendment) Bill . 7

2. Supreme Court Judges (Conditions of Service)

Amendment Bill A |

3. High Court Judges (Conditions of Service)

Amendment Bill . 7—8

4, Constitution {Twenty-seventh Amendment) Bill .. 8

5, Government of Union Territories (Amendment) Bill . 89

6. Companies (Amendment) Bill . 9

Newspapers (Price Control) Bill—

Motion to consider e 945
Shrimati Nandini Satpathy . 32_;%,
Shri Saroj Mukherjee . 1213
Shri R. V. Bade o 13—16
Shri Anantrao Patil . 16—18
Shri K. Narayana Rao .. 18—19

€ Shr Indrajit Gupta . 1924
Shri Amrit Nahata oo 2426
Shri Murasoli Maran v 2630
Shri Shashi Bhushan . 3088
Shri Shyamnandan Mishra v 33--3¢

Clauses 2 to 9 and ]

Motion to pass o 41121
Shrimati Nandini Satpathy P
8hri Jyotirmoy Bosu o 4148
Shri D, K. Panda o 4844

Motion re. Suapension of Proviso to Rule 66 o A4



(i)

Constitution (Twenty-Seventh Amendment) Bill—
Motion to consider
Shri K, G. Pant
Shri Dasaratha Deb
Shri K. M. Madhukar
Shri N, Tombi Singh
Shri G. Viswanathan
Shri D, Basumatari
Shri Ranabahadur Singh
Clauses 2 to 4 and 1
Motion to pass
Shri K. C. Pant
Motion re, Suspension of Proviso to Rule 66
Government of Union Territories (Amendment) Bill—
Motion to consider

Shri K. C, Pant
Shri Dasaratha Deb
Shri N. Tombi Singh
Shri Erasmo de Sequeira
Shri Ramavatar Shastri
Clauses 2 to 15 and 1
Mation to pass
Shri K. C. Pant
Announcement re. Sitting of the House on Thursday,
December 23, 197]
Companies (Amendment) Bill—
Motion to consider
Shri Raghunatha Reddy
Dr. Ranen Sen
Shri Mohammad Ismail
Shri E. R, Krishnan
Shri R. V. Bade

Clauses 2 and 1
Maotion to pass
Shri Raghunatha Reddy
Payment of Gratuity Bill—
Motion to refer to Select Committee
Shri R, K. Khadilkar

CoLwvan

46

4647
48—49
4951
51—53
53—5¢4
54—56
56—57

121
57—61

122

12226,
128—38

12224
125—26
128—30
130—32
182

138
13437

126—28

188—46

13839
139—40
140—41
141—43
143—44

146
144—45

146—52
14651



LOK SABHA DEBATES: .

1 2

LLOK SABHA

Tuesday, December 21, 1971]Agrahayana 30, 1893
(Saka)

The Lok Sabha met at Ten of the Clack.
[MR. SeEakERr in the Chair)
PAPERS LAID ON THE TABLE
Norrrication unper Mortor VenICLES AcT

TIIE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : I beg to lay
on the Table a copy of Notification No. 67/71/
F. No. 34-13/70-TR (Hindi and English ver-
sions) published in Andaman and Nicobar
Gazette dated the 12th May, 1971, making
certain amendments to the Andaman and
Nicobar Islands Motor Vchicles Rules, 1939,
under sub-section (3) of section 133 of the
Vehicles Act. 1939. [Placed in Library. See
No. LT—1320/71]

Seconp IntrriM RErOrRT OF THIRD PaAY
CoMmission

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I beg to lay on the Table a copy
of the Second Interim Report (Hindi version)
of the Third Pay Commission. [Placed in Library.
See No. LT—1321/71].

REVIEW OF ANNUAL REPORT oF BHARAT
Avuminrom Co.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : T beg to lay on the
Table a copy each of the following papers
(Hindi and English versions) under sub-section.
(1) of section 619A of the Companies Act,
1956 :—

(1) Review by the Government on the
Working of the Bharat Aluminium Com-

pany Limited. New Delhi, for the year
1970-71.

(2) Annual Report of the Bharat Aluminium
Company Limited, New Delhi, for the
year 1970-71 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General there-
on. [Placed in Library. See No. LT—
1322/71].

Axxuar Report oF Prrss Counci. oF InNbpia

AND A STATEMENT RE-Mvysore Govr.
NOTIFICATION.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : T beg to lay on the Table—

(1) A copy of the Annual Report (Hindi
version) of the Press Council of India
for the year 1970, under section 18 of
the Press Council Act, 1965. [Placed in
Library. See No. LT—1323/71]

(2) Astatement (Hindi and English versions)
explaining the reasons for not laying on
the Table the Hindi version of the
Mysore Government Notification No.
G.S. R. 72 published in Mysore Gazette
dated the 10th March, 1971. [Placed in
Library. See No. LT—1324/71].

NoTirteaTions UNDER ExporT (QuUALITY
ControL AND InspEcTION) AcT, TEXTILES
ConTrOL AUDIT. ORDER, ETGC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : T beg to lay on the Table—

(1) A copy each of the following Notifica-
tions (Hindi and English versions)
under sub-section (3) of section 17 of
the Export (Quality Control and Inspec-
tion) Act, 1963 :—

(i) The Export of Frozen Lobster
Tails (Inspection) Rules, 1971
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[Shri A. C. George)
published in Notification No. 8. O.
5369 in Gazette of India dated the
7th December, 1971,

(i) The Export of Jute Products (Qua-
lity Control and Inspection) Amend-
ment Rules, 1971 published in Noti-
fication No, 8. O. 5372 in Gazette
of India dated the 8th December,
197, [Placed in Library. See No.
LT—1825(71].

(2) Acopy of the Textiles (Production by
Knitting, Embroidery, Lace making and
Printing Machines) Control Amendment
Order, 1971 (Hindi and English versions)
published in Notification No. 8. O. 3166
in Gazette of India dated the 28th
August, 1971, under sub-section (6) of
section 3 of the Emential Commodities
Act, 1955, [Placsd in Library, See No.
LT—1326/71).

{3) (i) A copy of the Mysore Silkworm
Seed and Cocoon (Regulation of Pro-
duction, Supply and Distribution)
(Amendment) Rules, 1971, published in
Notification No. G. 8. R. 201 in Mysore
Gazette dated the 1st July, 1971, under
sub-section (3) of section 18 of the Mysore
Silkworm Sced and Cocoon (Regulation
of Production, Supply and Distribution)
Act, 1959, read with clawe (c) (iv) of
the Proclamation dated the 27th March,
1871 issued by the President in relation
to the State of Mysore,

(i) A statement showing reasons for
delay in laying the above Notifica-
tion, [Placed in Library, See No,
LT—1327/71).

Wesr Banaar BEwmprovems, Pavamwt or Cou-
FULSORY GRATUITY RuLss

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI BALGOVIND VERMA) :
Tbeg tolay onthe Tablea copy of the Weat
Bengal Employees’ Payment of Compubsory
Girstuity Rales, 1971, published in Notification
No. S9S7.LR./ELJIR-1/17 in Calcutta
Gancite dated the 10th September, 1971,
under subsection (2) of section 11 of the West
Benga) dmployees’ Payment of Compultory
Geatuity Opdinance, 1971 read with clawe (¢)

0§} of the Proctamation dated the 19th March,
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1970 issued by the President in relation to the
State of West Bengal. [Placed in Library. See
No. LT—1328/71].

Acocounts or I, 1. T, Kaneum

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (PROF. D.F. YADAVA):
I beg to lay on the Table a copy of the Certi-
fied Accounts (Hindi and English versions) of
the Indian Institute of Technology, Kanpur
for the year 1969-70 along with Audit Report
thereon unger sub-section (4) of section 23 of
the Institutes of Technology Act, 1961. [Placed
in Library, Ses, No. LT—1329/71].

10,03 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report the

following mcssage received from the Secretary
of Rajya Sabha :—

“In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, T
am directed to inform the Lok Sabha that
the Rajya Sabha, at its sitting held on the
20th December, 1971, agreed without any
amendment to the Commissions of Inguiry
(Amendment) Bill, 1971, which was passed
by the Lok Sabha at its sitting held on the
29th November, 1971.”

PUBLIC ACCOUNTS COMMITTEE

TweNTy-NIvTH REFORT

st W WA (WOryR)
weqw werew, & 1969-70 & fafiradnr
aw (Refew), (eaz), (W) ok
(ot arg) § wwlr ¥ wfrpw Rt
war sarfer fafrf & wfs sy i
e # A e ey afife (Ve o
awr) & 1238 wivdea ¥ ofafe form-
fot wv woerc oo W of sl &
Wik ¥ o Wy wfirfer v 29wt st

wegE W gL !
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10.05 hrs.
STATEMENT RE: RUPEE-DOLLAR RATE

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : Mr, Speaker,
Sir, bon, Members will recall that after the
nupension of convertibility for the US dollar
by the US Government on August 15, a number
of major currencies were allowed to fluctuate
freely in relation to the US dollar whose for-
mal parity with gold remained unchanged.
The Government of India decided at that time
to maintain the exchange rate for the rupee
in terms of gold and therefore in relation to
the dollar as well. Consequently, over the past
few months, while the Rupee-dollar rate has
reamained unchanged around Rs, 7.50 per
dollar, the exchange rate for the rupee in terms
of other currencies, such as Sterling, Mark etc,,
has fluctuated in response to the change in the
stecling-dollar or the mark-dollar rate,

The rupcesterling rate has accordingly
moved up over the past few months and in
terms of the decision we had taken in August,
the latest buying and selling rates announced
by the Reserve Bank, prior to the realignment
of parities of major currencies over the last
week-cnd, gave a medium rate of Rs, 18,9677
per pound. This represents an appreciation of
sterling in relation to the rupee by some 5.4
per cent as compared to the situation that
prevailed before August, 1971,

Hon. Members are aware of the decisions
taken over the week-end by the Group of Ten.
Subject to approvel by the US Congress it is
proposed to increase the price of one ounce of
gold in terms of US dollar from $35 to §38. i.c.
by 8.57 percent. The United Kingdom and
France have decided to maintain their official
parity unchanged so that their currencies will

their currencies are to approciate by roughly
19.57 and 16,88 per cent respectively in relation
to the dollar, Sicultanecusly, the 10 per cent
import surcharge lovied by the United States
is proposed to be lifted.

fn giving their approval to these changes,
the exetutive directors of the Internationsl
Monctary Fund bave also decided that, if
aecomary, other countries may declsrs the

cxchange rate for their currencies provistonally
in terms of the currency of another member.
The Fund has also decided to permit variations
within a wider margin of 2.25 per cent of any

rate now adopted by a t O

Government have reviewed the situation
arising from these proposed changes. At the
present juncture, itis all the more important
that we determine our own action in terms of
our basic objective of increasing self-reliance,
i.e. increasing export earnings and import
substitution. In order to avoid, to the maxis
mum extent possible, any disturbance to our
exporters and importers, it has been decided
to maintain the existing rupee-sterling rate.
As I have already mentioned, just prior to the
decision taken by the Group of Ten over the
week-end, the Reserve Bank’s buying and
sclling rates gave 4 medium rate of Rs. 18.9677
per pound. Itis this rate which the Reserve
Bank has been asked to maintain, We will,
of course, take advantage of the wider margin
of 2.25 per cent now permitted by the Inter-
national Monetary Fund if we consider it
necessary and desirable. In order to avoid any
uncertainty in the markets opening this
morning decisions on the above lines have been
announced and I am taking the earliest oppor-
tunity of making a statement in the Howse,

While continuity is being maintained in
terms of the rupee-sterling rate, this will now
imply a rupee-dollar rate of approximately
Rs. 7.279 per dollar as against Re. 7.50 per
dotlar which has been the case hutherto, Qur
maintaining the rate vis-g-vir sterling, therefore,
also implies an appreciation of roughly 3 per
cent for the rupee visg-tns the dollar, Since
other countrieslike ourselves right take advans
tage of the wider margins, these rates can, of
course, vary from tiwe to time,

Hon. Members would appreciate that it is
best for ws to adopt a course which maintaing
continuity to the maximum pomible extent
with the recent past #0 that the basle interests
of export promation and import substitution
are not affected, Weshall continue to main-

account such changes as we must in the interest

of the primary objective of growing scle
reliatipe, '
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10.10 bee,
AIRCRAFT (AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SARQJINI MAHISHI) :
Ibegto move for leave to introduce a Bill
further to amend the Aircraft Act, 1934

MR. SPEAKER : The quesfion is:
“That leave be granted to introduce

a Bill further to amcnd the Aircraft Act,
1934,

The motion was adopled,

DR. SARQJINI MAHISHI : I introduce
the Bill.

SUPREME COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL*

THE MINISTER OF LAW AND JUS-
[ICE (SHRI H. R. GOKHALE) : I beg to
move for leave to introduce a Bill to amend
Supreme Court Judges (Conditions of Servicr)
Act, 1958,

MR. SPEAKER : The question is :

““That leave be granted to introduce
s Bill to amend the Supreme Court Judges
{Conditions of Service) Act, 1958.”

The motion was adopted.

BHRI H. R. GOKHALE . [ introducet
the Hill.

10.11 hrs.

HIGH COURT JUDGES (CONDITION
OF SERVICE) AMENDMENT BILL*

THE MINISTER OF LAW AND JUS.
TICE (SHRI H. R. GOKHALE) : Ibeg to
move for leave to introduce a Bill further to
amend the Migh Court Judges (conditions of
Bervice) Act, 1954,

oot of Unlon Turritories s
(dma.) Bill
MR. SPEAKER : The question ia 1

“That leave be granted to introduce
a Bill further to amend the High Court
Judges (Conditions of Service) Act, 1954.”

The motion was adopted

SHRI H. R. GOKHALE : I introducef
the Bill.

CONSTITUTION (TWENTY-SEVENTH
AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : I beg to move fur leave to
introduce a Bill further to amend the Cons-
titntion of India.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill further to amend the Constitution
of India.”

The motion was adopled

SHRI K. C. PANT : I introduce the
Bill.

10.12 hrs.

GOVERNMENT OF UNION TERRITO-
RIES (AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : 1 beg to move for leave to
introduce a Bill further to amend the Govern-
ment of Union Territories Act, 1963 and also
further to amend the Sixth Schedule to the
Constitution and the Representation of the
People Act, 1950,

MR. SPEAKER : The question is :

“That leave be granied to introdcoe
a Bill further to amend the Government
of Union Territoriea Act, 1963 and alwo
further to amend the Sixth Schedule to the

| @Published in Gasetse of India Bxtrsoedinary, Part IT, soction 2, dated 2).12,71
tiotroduced with the recommendstion of the Fyosidest,
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Constitution and the Representation of
the People Act, 1950.”

The motion was adopted

SHRI K. C, PANT : I introducef the Bill.

COMPANIES (AMENDMENT) BILL*

THE MINISTER OF COMPANY AFF-
AIRS (SHRI RAGHUNATHA REDDY): I
beg to move for leave to mntroduce a Bill
further to amend the Companies Act, 1956,

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill further to amend the Companies
Act, 1956."

The motion was adopted

SHRI RAGHUNATHA REDDY : I
introduce the Bill.

10.13 hrs.

NEWDSPAPERS (PRICE CONTROL)
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : I beg to move !

“That the Bill to provide for the
Conirol, in the intests of the general
public, of the prices of newspapers with
aview to ensuring that newspapers con-
tinue to function, 1n the prevailing con-
ditions, as effective mass communication
media and for secwing their availability
at fair prices, be taken into comsidera-
m”

Bir, the House wnll recall that with the
imposition with effect from the 15th Novem-
ber, 1971, of an cxcisc duty of 2 paise on
newspapers having a circulation in excem of
15,000, & large number of newspapers all over
the country increased their prices not only
to the extent of the excise duty but well in
excess of it. The price ineremse was, however,

AGRAHAYANA 0, 1093 (34X4)

(Price Control) BilI 10

not uniform. It varied from 3 paise to 8 paise,
including the excise duty in both cases,

The newspapers justified the price incroas
3¢ on the ground that even apart from the
excise duty, therc had bren increase in cost,
and that they had been contemplating a
price increase entirely independent of the levy
of the excise duty. This argument could not,
however, bc regarded as wvalid for at least
two reasons, First, the fact that even apart
from the excise duty, thc pricc increases
varied from | paisa to 6 paise showed that
these increases were not entirely in response
to the cost increase which, even if they could
not be absorbed by the ncwspapers in the
normal way, could not have had such varied
effect on their finances. Secondly, the cost
increascs, whatever they may have been, have
had their infuence over a period of time, I
with they should not have chosen the same
date, that 1s, the 15th of November when the
excuse duty came into force, to increase the
newspaper prices.  This naturally arouses some
doubts about their intentions.

The House will recall that this matter of
increases in the newspaper prices came up
for comsideration on the 24th of November,
1971, in connection with the situation in
Calcutta where as a result of such increascs
and the conscquent strike of newspaper haw-
kers, the city has to go without newspaper
for a number of days. On that day, in &
statement in this House, I appealed to all
newspaper-owners to restrict their price in-
crease to the actual amount of the excise duty
payable by them. I am happy that the
Calcutta newspapers heeded this appeal, and
by reveming their earlier decision, agreed to
publish their papers at the pre-15th Novem-
ber prices plua the excise duty that had
then become payable. The newspapers in
other parts of the country did not, however,
follow suit, though I bad made it clear that
my apeal was directed to newspapers all over
the country, and that the same pattern would
be followed everywhere.

The House is aware of the keenness of Gov-
ernment to hold the price-line, specially in the
present situation, where it is more than gver
necessary not 1o allow amy runaway prices, In
his effort to hold the price-line, the Govern-
ment naturally look upou the newspapers for

#Published in Gazette of India Extraordinary, Past IT, scction 2, dated 21,12.71,
fintroduced with the recomenendation of the President.
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{Sbrimati Nandini Satpathy]

help as the principal media to influence pub-
lic opinion. For this, therefore, they should
bave scta good example by not increasing
the price which was unrelated to the fact of
the situation,

Government are aware that there have
been increases in certain items of cost. To
what extent these increases can be absorbed
by the newspaper, ecither in the present me-
thod of working, or by taking special steps
for this purpose, isa matter for detailed exa-
mination which, if the newspapers so desire,
Government will be ready to undertake.
There can, however, be no justification for
ad hoc increases of different magnitudes by
different newspapers in response to the same
set of circumstances, The ncwspapers have
themselves claimed that they are the dissemi-
nators of information and knowledge. This is
indeed 80, but that is all the more reason
why the ncwspapers should exercise special
restraint in the matter of prices.

The Bill which I seek leave to place
before this House for consideration is intended
for this purpose. It enables Government to
fix prices but provides for revision and review
on the representation of newspapers. The
guidelines for determining the prices of news-
papers have alo been specifically provided
for in the Bill. In placing the Bill before the
House, I am fully aware of the important role
which the newspapers play in a democracy
such as ours. It is indecd to strenghthen this
role, to increase the circulation of the news-
papers and to make them a more effective
media of mass communication that I feel that
a Bill of this naturc has become necessary.
Aa T have pointed out, the Bill is of an cnab-
ling nature. It gives Government the power
to fix prices. It does not require Government
todoso. I would once again appes! to all
newspaper-house, spocially to thosc which have
increased their prices beyond the prioes char-
ged by them immediately prior to the 15th
November, 1971, to refrain from increasing
the prices beyond what they charged on that
day exvept to the extent of excise duty pay-
able by them, By doing w0, they will make it
unnecegsary for Government to isos aoy order
under the Act which iz mow sought to be
pasied. It will, however, be open to news-
papers to represent to Govermment their,
difficaltics on the ground of cost increase, and
decide what price increases, if any, would be

\ 1
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reasonable. It is only by acting thus that the
newspapens will uphold the best traditions of
the press and thereby further incremse the
confidence the people have in them.

With these words, I beg to move that the
Bill taken into consideration.

MR. SPEAKER : Motion moved :

“That the Bill to provide for the
control, in the interests of the general
public, of the prices of newspapers with
a view to cnsuring that newspapers conti-
nue to function, in the prevailing condi-
tions, as cffcctive mass communication
media and for securing their availability
at fair prices, be taken into comsidera-
t'm'"

SHRI SAROJ MUKHERJEE (Katwa):
Mr. Speaker, Sir, I think every scction in this
Houwse will appreciate the purpose of the Bill
and welcome the Bill, the purpose of the Bill
being that the continued publication of news-
papers should not be disrupted and the
common man, the newspaper reading public,
may get paper at a fair price ; and for that, price
control is necessary. But through the Speaker
I want to request the Minister in charge,—
though it is not her department—that as the
war is over and we have won victory, the
duty levied on the newspapers must now be
abolished.

In my opinion, the newspaper rcaders
should mever be subjected to any impost by
way of a levy on newspapers because every
civilised country wants that thepu::na:;
of newspaper readers should inCrease
day. If any such levy is imposed, the burden
will obviously fall on the readers. All sections
of the House want that the number of wews-

saying that one of our colleagues here, a
member of the ruling party, I am referring to
8hri P. R. Das Munshi-=he is not here—des
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Goming to the Bill, the Minister should
look into the affairs of small newspapers. In
the Bill, it has been mentioned that various
cinsses of newspapers will be taken into
consideration while fixing the price of news-
papert. But it should have been more specific
coficerning the small newspapers because we
who run small and medium newspapers know
the difficulties of running them since the cost
of production in their case is higher than in
that of the big ncwspapers who have the
advantage of earning lakhs of rupees through
advertisements, They can lower the prices.
But in our case, the cost of production is very
high and try to increase the size of our papers
like the Ganashakti, we have necessarily to
increase the price. In our case, it was done
after the impasition of the duty because at the
same time we increased our size. We added
the duty of 2 paisc and increased the price by
another 2§ paisc for the increase in size. This
has to be conmdered by Government before
issuing orders in such cases, because there
may be cases where injustice may be done to
newipapers, big or small, if they are not
consulted and their statement accounts, cost
of production etc. are not analysed. I have
not put in any amendment to this effect, but
my request is that Government should look
into this factor before passing orders in each
case. I suggest there should be a small
parliamentary committee to advise the Minis-
ter so that the order in the case of each news-
paper does not prove wrong or unjustified.
This is necessary because if it is left to the
department, there may be discrepancies or
injustices done. To avoid that, the Minister
should take advice from a small parliamentary
committee or some such committes before
issuing final orders in the case of cach news-
paper.

On the whole, we support the Bill, But
there should be protection for small and
medium newspapers and comsultation with
them before their prices are reduced. If the
suggestion of a small parliamentary committee
is unacoeptable, let the Minister at least take
care to sce that the smali and medium news-
papers are not hard hit by their orders.

oft e Wfte &R (wwit) @ W
s wavy, ¥ oy few w7 frdw v
F! wrow g e afr o & oy ol
war fie o e $ifer arw <ot 8,
SOeY v fivar war § v ff o R
Wifew o cRear ol g€ & wevt

(Price Control) Bill 14

arfefrae o o€ & 71, Tff + w9 ™™
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T4 fear ) feT e & qwEmer 3Ud
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“It extends to that part of India
wherever the Government thinks fit."
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S (1) ¥ the Centrl Covernment is' of
opinion that for the porpose of socuying the
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availability of any newspapers or any clasy of
newspapers at fair prices, it is necessary or
expedient to do so, the Central Government
may, from time to time, by order published in
the Official Gazeite, determine the maximum
prices which may be charged for such news-
papers or newspapers of such class as may be
specified in the order.

wH faar & fr dega Teiie F O
aEE R &3 8 oae @i
ORI ¥ 919 T8 gATeT SrfaerT & @
g #orce & 1 QY T e N wRw

wh fe smed a3 @ 8, €7 AR
B g N T

wi ox grfaew qfoiie 3 &
g § § &few afe w1 A wfa
aft ¢ 1 orfiw ¥ i & qrw ghit o
WO ¥ AW madAe A ard g
sax g ¥ § ver @ fedwelt w1 0w
e ST YOATE WY gAET o §, -
WTT QAT Y T ST T GAAT AT
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Wi i Nt T @ § Al
IAHT ATE T X A s T foar
Fre aifee Famy & ford & Y€ smew
FTAT ATEAT EY, A A ATOHT A GET §
afeT e oo ¥ 9 fedaedw §f
o T oe wW ¥ Wiy | wen
¥9 TEAdE 7 AT O a9 o ¥
el g R Y e qarfE &
sifgea ga% o wfed w1, A fE
@ #ifae amw Sfemr @1 A A avd
gaH Tt iEr off @ §t 6 ag W
& 0 faoqer =ry IAwY Fawrar 1 gl
adE wf wgar ¥ Twar g froag
W F7 ¢ fr omizm @ ame
tfear, a7 7 w2d guneden z dr oW
a1 gfear S sy &, wi & srgder
ag ot &, ami & A frar s wifgd
&1 e vnfedt g waddz & q
w faar oz wr S w0 9EW ¥mw
TANE & g @ gN a9 a% ST
& JET & g ar @ gom, 48 o
g AL 17T 77 g A
@it wifg AifF PR CF TR QA QA
AEIA q® q9F Tg1 § A= AG war
Y aaE gt ¥ G O AT fw W aw
A WS AT §, TAIIC A H A5
TN FT 9% I § 1 A o T afiw
ol &, 3efr aw T 2 foeer ofgd )

i i ¥ gy & gEer faQy
FETE |

SHRI ANANTRAQ PATIL (Khed):
This Bill, though small in size, will have a

It is true that nearly 150 newspapers have
increased their price since 15th November

g
E
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When the excise duty was imposed, we
were expecting that Government would make
it compulsory that the increase should not be
more than the two paise, but the Government
did not take any such step, but when there
was a strike in Calcutta newspapers, Govern-
ment had made certain commitments to the
Calcutta newspapers, and so they thought it fit
to apply this to all newspapers in the country.
Government made an appeal on the floor of
the Hous that newspapers should voluntanly
reduce their ptices, but most of them did not
respond and this has compelled the Govern-
ment to bring this measure,

I am very glad that the Government is
fully aware of the interests of the readers of
newspapers, but while fixing the prices, it
should be done in relation to the aumber of
pages. We weie exprcting that a statutory
price-page schedule would be laid down which
would help the small and medium newspapers
also. This arbitrary and unilateral increase in
pricc has Dbeen resorted to, you will find,
mostly by the big national newspapers which
are English newspapers. There are some
language newspapers also but they belong to
the chains and groups.

Suppose a newspaper having six pages was
selling at 12 paise, and now it has increased
the price to 13 paise, one paisa in excess of
the excise duty, it is because the agents make
payment after 90 days and the newspapers
have to pay the excise duty per day. To
make good that loss, the small and medium
newspapers have increased their price by one
paiss. So, the small papers should not be
equated with the papers which have increased
their price by scven paise and are having a
revenue of several lakhs by way of advertise-
ments.

In Clause 3 Government are taking power
to issue orders from time to time fixing the
maximum price. This i3 good, because the
readers would get the newspapers at a fair
price. Government have alio enumerated
some guidelines for the fixation of the prices,
but they arc not complete, It is saidin
clause 3(d), that certain relevant circumstances
will be taken into consideration, but the
circumstances have not been defined. I would
urge upon the Government to take into
considerstion the pumber of pages alsoin
fixing the price, You must take inte considers-
tion the circulation and abo the maximum
space ghven by the newspaper 0 matter and
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to advertisement, There are newspapens which
give 16 pages out of which 12 pages carry
advertisements only. The rativ is 70 to 30
whereas the Press Commission recommended &
ratio of 35 to 65 or 40 to 60. The ratio has
gone reverse but Government has not done
anything. Also, the price should be related
to the pages. As I said you must take into
consideration the maximum space given to
matter and thc maximum space given to
advertissments. You must also take into
consideration whether it is a big, medium or
small newspaper and whether it is a English
newspaper or an Indian language paper and
also whether the paper belongs to a big chain
or group or it belongs to public trusts and
cooperative sorictics. These classifications must
be taken into consideration while fixing the
price. The classification should not be on the
basis of the classification of newspapers which
you have made in the case of salaries of
Jjournalists for wage board award implementa-
tion. The clauificaion must be on the basis
of crrculation, the revenue it gets from
advertisements, whether it is small, medium
o1 big nrwspaper and whether it is a langauge
newspaper or English newspaper. You should
also take into consideration the relation of
price to the number of pages. While moving
the Constitution Twenty-fifth Amendment Bill,
Mr. Gokhale said, the price-page schedule
was struck down because the Constitution
Twenty-fifth Amendment Bill was not passed
then. Now that we have passed it, I request
the Government to bring the price-page
schedule, and help to run the industry in a
better way and make it an effective media of
mass communication. Please do not think
haphazardly. Think coolly and calmly and
bring in the next session the statutory price-
page schedule,

With these words, I support the Bill,

SHRI K. NARAYANA RAO (Bobilli) :
Sir, last time when hon. members expressed
concern about the over-night increase in
the price of papers in resp to the
imposition of excise duty, we were all thocked
for more than ope reason. Firstly, when the
country has been facing such a calamity and
excise duty was specially meant to mect that
calamity, would it be moral, legal and ethis
cal for any industry to take sdvantage of
that opportunity to make profits P Secondly
the ressons given by the industry do not hald
good. If sny mewspaper had really any diff
culties about the cost structurg, it could have




19 Newspapers

[Shri K. Narayana Rao]

taken another opportunity to increase the
price. Synchronising it with this special occa-
sion clearly shows the behaviour of the capita-
lists in this country.

Actually what has been happening in our
economic system for a number of years now
is this. Whenever indirect taxcs have been
imposed, every industry including those
manufacturing consumer goods, has been
taking that opportunity to increase the price
of the commoditics thus creating inflationary
tendencies. Actually, the consumer has been
forced to pay not only the excise duty but also
the increase in the pricc which is far above
the excise duty. It is an elementary principle
of economics to meke a distinction between
direct and indirect taxes Direct taxes are
borne directly by the pcople on whom you
have imposed it whereas the indirect taxes are
pasmed on to the consumer. But we have now
a new economic theory under which when
the excise duty is passed on to the consumer,
it will be a little more than what is actually
imposed by the Government. It is happening
in this country. In fact, a part of the excise
duty is supposed to be absorbed by the indus-
try ; but, they are not only doing that but
they are passing a little more than the tax to
the consumer, This is a matter which the
Finance Ministry should look into. They
should ensure that whenever any excise duty
is imposed the price riscis only equal to the
duty because this unfortunate phenomenon is
taking place in this country. Government
should bring forward a comprehensive Bill
prohibiting the industries from increasing the
price over and above the excise duty that is
imposed from time to time, With these words
I support this Bill.

SHRI INDRAJIT GUPTA (Alipore) :
Mr. Speaker, as far as the intention of this
Bill goes, it is laudable and I think every=
body here will support it. But we have to
pote that it required a national emergency
before the government thought of coming
forward with such a measure. It was not
until a large number of newspaper proprictors
decided to take advantage of the crisis con-
dition in order to raise their prices, it was
not till then that the government work up to
this need of having & statutory power with
them to sec that the prices for newspapers are
ensured to the reading public, However,
bester Iate than never,
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Now that this Bill has come, I would
just like to point out that the considerations
which have bren stipulated in clause 3 which
the Central Government will have regard to
when fixing prices have rather an ominous
sort of flavour about them. Once this statute
is applied in the case of any newspaper, or
group of newspapers, and these criteria are
to be gone into, including (d) which says
“all other relevant circumstance”, I am
apprehensive lest we should get into the same
kind of rut as the authorities have got into
when fixing the price of motor car in this
country. The same kind of trouble will arise
again if all these factors have to be gone into,
and they are wide. “‘all other relevant cire
cumstances”, I think is a phrase which pro.
vides the loophole for these newspaper pro-
prictors and we will find that there 15 a cons-
tant tendency for the prices to move up-
ward. Even if the government fixes the
maximum price from time to time, that
ceiling will tend to move in an upward direc-
tion gradually, as it happened in the case of
motol cars.

For one thing it is very difficult to imple-
ment it unless the government have any effec-
tive method of checking two very basic fac-
tors, and I do not think at present they are
able to check them, One is the question of
newsprint, the impioper purchase or procure-
ment of newsprint by some of the big news-
papers and disposal of that newsprint in the
black market. There i no need to dilate on
that. I think the Minister knows it too well.
It 1s a very long established, well fourishing
racket which is going on. I can speak of
Calcutta. While I cannot speak of other
places, I can assume that it is happening
elsewhere too. It is being induiged in by
Ananda Bazar Patrika and some other news-
papers. Attempts have been made from time
to time to prosecute them for this but nothing
much came out of it.

Then my friend, Mr. A. K. Sen's paper,
BASUMATI, has been closed for some time.
One of the remsons for that, the so-called
financial difficulties, which they pleaded, is
known to everybody in Calcutta, It is a fact
that the newsprint which they had been get-
ting was being disposed of elsewhere and
was not being uwed for the propose for which
it ha been procured. The evil has been
there, There is no check on this at all,
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The second factor is the question inflated
figures of circulation which obviously are
resorted to in order to procure advertise-
ments. Now, there is some system, ABC
system and all that, which is supposed to be
foolproof. As far as I know, it has never
prevented newspapers from inflating their
figures of circulation, even if they want to,
and the cumulative result of all this is, as
Mr. Patel has said just now and has quite
correctly pointed out, that as far as the big
newspapers are concerned, which we are
reading every day, you see that sometimes on
one page of that newspaper, there i3 hardly
259, of the reading matter.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : 109

SHRI INDRAJIT GUFTA: 759, or
even more is only advertisements. There is
nothingelse. The newspapers are hardly
worth reading sometimes because of this
This is a factor which, I presume, has to be
taken into account when determining the
price of papers, What is their actual circula-
whetion figure ? What are the actual expenses
or is that they have incurred on newsprint,
illegal ther that newsprint is being properly used
being used as & source of further profit and
and what is the proportion of advertisements
revenue to their actual revenue carned from the
selling prices of these papers. I don’t know
whether the Government, having taken this
enabling power by themselves, is really
serious about going into all these facts when-
ever the question of fixing the prices arises.
If 5o, 1 am apprehensive also that under the
present system there is going to be endless
litigation on every order. On every urder
there will be endless litigation. The orders
will be challenged in the High Court and in
the Supreme Court. I do not know whether
the old grounds on which the Price Page
Schedule was struck down will nat be resur-
rected again. Of course, you have now got
powers by which that can be overcome. You
can if you want to. But that Pricc Page
Schedule Order which was at that time put
forward with some similar idia in mind was,
as you know, struck down on the ground
that it violated the Fundamental Right of
freedom of expression of the newspaper and in
order to delay this matter and obstruct every
time, under clause 5 an attempt is made to
fix fair prices on the basis of consideration of
#0 many factors including all other relevant
circumstances. There will be endless ltigation
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involved and these orders will be challenged
from time to time. So, the Government
should be very careful to sec what the legal
aspect of this is going to be and how they
can make it as foolproof as possible. Other-
wise, we are going to run into great difficul-
ties.

As the Minister herself has said in her
introductory remarks, there was no justificas
tion whatsoever for the recent increase over
and above the excise duty. But why was
this opportunity taken ? What is the reason
for that 7 That she does not tell us. None of
these newspapers pleaded that simply because
of the excise duty, they have to increase by
five o1 six or scven paisc. That was not
related to the cxcise duty. It was related to
something clsc. What was that somethingelse ?
Sume of the newspapers put a little announce=
ment in their columns saying that it was due
to the rise in the cost of newsprint. Did she
tell us something about that ? Did they go
into that ? What did they find ?

Increases generally are not justified. But
that did not prevent these people, it did not
prevent the same newspaper from increasing
the price in one city of its edition there and
not increasing the price of its edition in
another city,. The THE STATESMAN did
it. THE TIMES OF INDIA did that. THE
INDIAN EXPRESS did it. The same news-
paper, the same company. There was no
explanation given whatsoever and even to-day
we do not know what exactly was their logic
behind it or what the Government think
about it.

Basically it is a question of monopoly
ownership. You cannot get away from this
and when she replics, I would like the Minis-
ter to tell us once again since the session is
about to énd in a day or two as tn what has
happened to that proposal to bring forward
a Bill to diffuse the ownenhip of these mono-
poly newspapers. The idia was put forward,
There was a big storm in the newspaper
circles and we were told that the freedom of
the Press is going to be extinguished and a
big hullabaloo was created and some Minister
came forward with some press statement and
30 on trying, I think, to allay the fears of
these newspaper magnates and saying, ‘No,
No. It is not & Bill or anything. Just it is an
idea that has boen thrown out and we wil be
very careful to see that nobody's legitimate
rights are encroached upon.” and ®0 oo and
o forth,
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After that, however, we find that nothing
more is being mentioned, about that Bill
When the hon, Minister replies to the debate,
T would, therefore, like to know from her
whether Government have got any firm deci-
sion or not to draft a Bill like that for the
diffusion of the ownership of these big mono-
poly newspapers and whether they will assure
the House that such a Bill will in fact be
brought forward at least at the beginning of
the next session. Without curing this disease
which has handed over the bulk of the
press of our country to a small group of
monopoly-owners, they will never be able
piecesmeal to solve thesc questions, namely
bow to fix prices, what to do with newsprint,
what the policy regarding advertisements
should be and s0 on and so forth.

What Shri Anantrao Patil has said on the
problems of big and small newspapers is
correct. I support the amendments which
stand in his name, because if Government are
going to specify the factors which should be
taken into consideration, then they should
specify the factors which he has mentioned as
well. Of course, the hon. Minister can say
that all that is covered by the phrase all
other rclevant circumstances’. But in that
case, nothing need be specified and Govern-
ment can simply say ‘taking all relevant
circumstances into account’. But Government
have not donc so; instead, they have spelt
out (a), (b), {c), (d) and so on. In that case,
Shri Anantrao Patil has quite correctly, I
think, put forward the suggestion that the
following factors arc also relevant, namely the
queition of circulation, the number of pages,
the relation between space for matter and
space for advertisements and whether the
newspaper is a big one or a mmall one. All
these factors are relevant, and these are the
relevant factors which must be taken into
account. I think that they should be spelt
out herc so that this omnibus clawe does not
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fixing of prices of motor cars, because other-
wise we shall be ending up like that in the
end. Finally, while supporting the Bill
generally, T would request the hon. Minister
to consider Shri Anantrao Patil’s amendments
and see if she can accommodate them or
somcthing similar to them at least, and to
tell us whether Government are really going
to come forward with that Bill for diffusing
the ownership of the monopoly newspapers
without which this problem can never be
solved.

SHRI AMRIT NAHATA (Barmer): I
also welcome the Bill. I feel that this measure
has been long overdue.

One of the reasons why the prices were
increased during this period of emergency was
that the demand for newspapers became
inclastic during this period, and everybody
wanted to read as many newspapers as  poasi-
ble, and cverybody wanted to read each and
every ncwipaper, and, theicfore, the demand
was inelastic during this period.

AN HON. MEMBER: Not inclastic,
but elastic.

SHRI AMRIT NAHATA : No, it became
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8o, in the ordinary state of affairs, it would
be legitimate if the newspapers are priced in
proportion to the pages they have, and there-
fore a rise in prices of big business newspapers
should be a welcome thing, and it should not
be a thing about which we should be con-
cerned. But since during this period of
emergency, when everybody wanted to read
newspapers, when national interests transcend-
ed all other political parties and class interests
by and large, the Indian newspaper industry
took a commendable restraint, took a very
healthy position as regards the national crisis
Except onc dirty rag known as Current, the
treacherous paper which stabbed at the back
of the nation effort and the editer of which
was detained—and I learn he has been released
and even durning the period of his detention
the editor was kept in a hospital where he
could have his whuky,—by and large, the
newspaper industry did act with commenable
restraint. Almost the entirc press had a
unanimity and it stood by us, by the people,
stood by the Government and it stood by the
armed forees.

But I must take this opportunity to draw
the attention of thm House to a signal failur
of our press correspondents, our war corres
pondents. While the forcign ncwspaper re-
presentatives, foreign photographers, foreign
TV representatives, were at the front for
taking rare photographs of the actual fighting,
we did not sec any such photographs m our
newspapers. A photograph speaks a lot;
columns of arucles and letters do not convey
anything, I must confess that our pres
photographers and our war correspondents
failed us during this period of crisis. (lnterrup-
tions). But by and large, we must say that the
Indian press behaved m a very responsible
manner and in a patriotic manner. The most
reprehensible thing during this period was this
rise in prices. I would request the Govern-
ment not to worry {telf about the prices in
future, But the Government must collect all
the increases in prices as a levy during this
period. Whatever increasc in prics there has
been it must be collected. Suppose a news-
paper, instend of one paisa, prices it at seven
puise, the entire seven paise increase must be
collected for the refugees and for the Defence
Fund. That would be the coerect solution.
Ot it can be used to compensate or to give a
rebate to the wmaller cewspapers from which
the levy may be rediced and these increased
prives mumt be ecliected by the Goversment as
& levy, How it can be dene logally, I do aot
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know. But the Government must find outs
way in future. We expected that the Govern-
ment would introduce a comprehensive Bill to
liberate our press from the monopoly clutches
to free the press from the monopoly interests.
Today, by and large, our press is not free. It
is a sdave, We do not have editors as such.
We have proprictors, and we do not see
editorials in the press. We sec only pro-
prictorials n the newspapers. Whatever the
jute magnates or the industrial magnates
demand, the editors bave to write. They are
slaves of the proprietors. I would like the
Government to free these journalists, the
editors, and frec the press from this bondage
of this big business monopoly. For that, we
were told that a comprehensive Bill to  diffuse
ownership and management of the press would
be brought before Parliament. Nothing has
been heard of it in this session. We expect
that in the next scssion, the Government will
come forward with a comprehensive Bill to
free the press and end the monopolists’ grip
over our press. Only then the freedom of the
press shall be maintaned in our country.

This is a very minor measure which should
have been brought in earlier ; after all, & price-
rise should not be the concern of the Govern-
ment. The major concern of the Government
should be to liberate the press from monopoly
ownership.

SHRI MURASOLI MARAN (Madras
South) : Mr. Speaker, Sir, at the outset, I
want to say that this Bill is unrealistic and
unwanted at this moment. Formerly, we were
given the impression by the Treasury Bench
that this levy was going to be a temparary
one, Now, the war is over and we are going
to have elections to the State legislatures also
sooner than later, But st this stage, this Bill
is brought forward. I am afraid that this levy
on newspaper readerships is going to be a
permanent item. That is the impression gained
by us,

11.00 hrs.

It s stated in the Statement of Objects
and Remsons that there was swome kind of
special situstion ia Calcutta, but the Govern-
ment firmly dealt with thet sitnation and sow
they have reduced the prices. The same tech-
nique can be adopted for all other ewspepens
all over India. But instead of that, the Gov-
ermment is wasting the tme of the Hoves by
bringing Torward s I of whis kind,
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The Bill is unrealistic in the sense that it
has not considered the various aspects of
fixation of price of newspapers. The news-
papers cannot raisc thewr price by the exact
price of the excise levy alone. For example
in Tamil Nadu we have to pay commision
to the wholesale agent, and that agent has to
give commumion to the retail agent. Iam
told that in a city like Bangalore all the re-
tailers have formed a powerful asociation
and they insist that they should be given 40
per cent commission. So, this Bill does not
take these factors into consideration.

This Bill freezes the prices of the news-
papers as they prevailed before 22nd October,
1971. But if somebody starts a new newspa-
per, he can fix his own price because it does
not come within the purview of this Bill. So,
this is an ecscapc route for the newspaper
people.

Who is going to fix or control the price
of newspaper ? Is there going to be an impar-
tial Tarif Commission ? No. The Govern-
ment is going to take over the job of fixing
the prices. This is highly reprchensible in
the sensc that Government means so many
things. Politics will play a predominant role,
and I think they are going to incur notoriety
which is unwanted. I suggest that the Press
Council may be given the duty of fixing the
prices. They will be impartial and they can
go into all the factors. The Government,
instead of taking up this onerous job on its
shoulders, should transfer it to the Press
Council as it is a competent body, In the
absence of a Tariff Commusion, it is a better
devace.

What are the factors that determine the
price of a newspaper ? Not only the excise
duty, not only its cost. The advertiscment
revenue is the major source of a newspaper.
You are controlling the price, but you are
allowing the newspapers, the big monopoly
newspapers, to raise their advertisement
tarifi. You are telling the Goenkas and other
pres barons that they should not raise their
price but they can raise their advertisement
tariff, the Government will not stand in their
way. That is what the Government wants to
tell them by this Bill, That is the impression
we get. There is no restriction on  thos who
mmﬁwhhdpﬁhhmim
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“There is no doubt that the adver
tiscment revenue forms an important
source of income of the newspapers which
in some cases may be as much as 50 to
75 per cent of the total income,”

They derive 75 per cent of their total income
from advertisements. This Bill does not stop
it. They can play havoc and inercase their
profit, but Government is closing its cyes to
it

The cxcise duty on newspapers itself is
unrealistic and unwarranted. The purchase
tax on newspapers is a tax on the newspaper-
1eading habit. You could have avoided it
and done something clse suggested by the
Constitution itself. Article 269 envisages that
a tax can be levied not only on the sale and
purchase of newspapers but also on the ad-
vertisements  published therein. Here is a
tax resource given by the Constitution itself
but Government have ignored it. They donot
want to touch the advertisements published
in big newspapers of monopolsts like Mr.
Goenka. On the other hand, they are taxing
the newspaper reading habit. The Fifth Fi-
nance Commission thorougly went into this
question and d d a chapter io this aspect
whether to tax newspaper readers or the ad-
vertisements. They came to this firm conclu-
sion :

““Part of the burden of the tax may
indirectly fall on the Government of India
or the State Governments, unfortunately.
We consider that this is prima facie & reas
sonable resource from which additional
revenues assignable to States could defi-
nitely be raised.”

They considered whether to tax the purchase
of newspapers, but they have come to the
conclusion that it is not advisable because the
newspaper reading public is very low in India
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Sometime ago, we heard much about diff-
usion of newspaper ownership, but convenien-
tly it was laaked out to the public. Now we
are not able to hear such fiery speeches from
persons like Shri Raghunatha Reddy or Shri-
mati Nandini Satpathy. After the mid-term
poll, they have come to some kind of under-
standing. We know that during the mid-term
poll, one gentleman wrote that Mrs. Gandhi
was & communist. Now he says that Russia
is the greatest friend of India and there is
nobody else except Mrs. Gandhi who can lead
the country. These arc boneless creatures,
They will fall at your feet today, but tomor-
row they will fling at your throat and strane
gle it. Don't be disappointed. Be awakencd
to the situation.

We find that everything that is there helps
only the big monopoly newspapers. Newsp-
rint allocation, for instance, is devised in such
a way that it would help only the big chain
newspapers. The smaller and medium news-
papers are not at all considered. They are
given a newsprint qouta and they are asked
to get it from the STC. In Madras, when we
went to the STC, they said, “There is no
stock”. So, we have to buy it in blackmar-
ket from the big newspapers. It is devised in
that manner. Therefore, I suggest that STC
should be asked by your ministry to have
buffer stocks, so that always they may be in

ership, which leaked out, they said, that
newspapers with a circulation of 25000 and
less would be considered as small newspapers.
Now they have reduced it to 15,000, So, the
people worse hit by this taxation is the me-
dium type of newspapers.

I want to point out another lacuna in

Ef
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So, I would request the hon. Mimster ta
drop this Bill and drop the tax itself. You can
raise resources in some otherway. For exam-
ple, you can tax the advertisement revenue,
But perhaps the Constitution says that the
Central Government should collect the tax on
advertisements and give it to the States.
That is why the Centre 13 chary of taxing
advertisement revenue. You have to recon-
sider the whole problem and bring forward a
broad-based Bill.
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SHRI SHYAMNANDAN  MISHRA
(Begusarsi) : Mr. Speaker, Sir, I shall confine
myself to the price aspect of the problem to
which the Bill is devoted. It does seem to
me that the assumptions behind the Bill do
not seem to justify such a measure. There
may be other reasons for a measure of this
kind, but the justifications which the Govern-
ment have advanced do not seem to be ade-

quate enough.

The first assumption is that previous to
the imposition of excise duty that is, before
the 22nd day of October, 1971, the prices
were all right. Secondly, the newspapers
having circulation above 15,000 have been
the villains of the piece and that other news-
papers have not been offenders in this respect.
Thirdly, if the price is limited to the excise
duty, there can be no objection to it If
that is 0, a comprehensive measure of this
kind may not be cosidered to be justified.
All newspapers having circulation of less than
15,000 are being brought under the purview
of this Bill, thatis, thosc who do not have
to pay the excise duty and so on arc also
being brought under the purview of this
measure. Therefore, I should say, this instru-
ment can be used in a manner which
may not be in consomance with the freedom
of the press. It may well be that the price
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responsibility of fixing the prices seems to
me a very oncrous responsibility and the
Government, in the process, may be lending
itself to the charge that it is using this instrue
ment in a coercive manper,

I would also like to suggest that if the
Government thinks that in some other respects
also, thatis, in respect of the newspapers
which have got very low circulation, they
have a duty in this matter, I should think
that this Bill will prove to be a measure which
would come in the way of coming up of the
newspapers with very low capital,

I do not know whether this kind of instru-
ment can alio be placed in the hands of the
State Governments or whether the State
Governments also may not come up with a
measure—I do not know about the constitu-
tional position—but if the State Governments
also come forward with measures of this kind,
then it will be a great force in their hands.

I would express myself in agreement with
the view that in some of the newspapers they
have been rather exceeding the limit so far as
the prices fixed for them are concerned and
in that respect I would like to suggest that
the Government should come forward with
some kind of a list of the newspapers which
have been responsible for this. Even, with
regard to the illustrations that have been
given by the Guvernment, it docs scem to me
that these newspapers corrected themselves
after some time and they did not impose that
kind of price upon their newspaper readers
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page, it will be very difficult for wus as well
as for the readers as far as the newspapers
are concerned. 8o, we have taken this factor
into consideration. Whether we will bring it
in some form or in a different form, is a
matter to be considered still.

As far as the tax on advertiscments is
concerned which Mr., Murasoli Maran has
suggested, I would like to mention here that
we have also taken this factor into considera-
tion and the Government is wvery seriously
thinking about this.

Some of the hon, Members here expressed
the view that the small and medium news-
papers should be helped and helped in &
proper manner. I fully agree with all those
hon. Members and I hope the hon. Members
are quite aware of the fact that it is the
pronounced view of the Government to help
the small and medium newspapers in all
possible manner But, I have no hesitation to
admit here. .. .(Interruption) . . . .that in spite of
certain efforts, we have seen that uptill now
it was not posible for us to fully help the
amall and medium papers. I mean to say
that we could have helped them as much as
possible, But, still it is our constant effort and
we are all the time on the move to sec that
the small and medium newspapers are helped
and helped in a proper manner. As far as
this aspect is concerned, I would like to say
that regarding the newspnnt and regarding
the advertisements, we have taken proper
care to sec that the small and medium news-

papers are helped.

SHRI R.S8. PANDEY (Rajnandgaon):
May I know from the hon. Minister whether
the Government is considering the appoint-
ment of a commission to determine advertise-
ment income and the cost of production in
order to fix prices ?

SHRIMAT]I NANDINI SATPATHY :
This suggestion has been made a number of
times; it is something which should be taken
into considerstion in the future.

Some hoo, Members have expressed their
apprehensions about black marketing in news-
print as well a3 nowapapers showing an infla-
tod fgure. With the limited machinery that
we baye got at our disposal we are trylng our
best to set that there will not be blackmarkets
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ing in newsprint. We are trying to put ail
possible checks to see that there are no infla-
ted figures given to the Government by the
newspapers. We are trying to develop this
machinery so that we can have a proper check
on the newsprint, which is rather like gold to
us, and about the inflated figures of circula~
tion.

Hon, Member Shri Indrajit Gupta referred
to diffusion of ownership and the Press Bill
which was so much talked about. 1 can
assure the House that it has not been shelved.
During this session a number of questions
have been rawsed by hon. Members to which
we have given answer that an informal group
of Ministers had been asked to look into the
matter in detail and as soon as they have
finished a proper study of the whole situation,
Government would look into the matter and
I hope that something will be possible within
a short time.

SHRI INDRAJIT GUPTA : After they
have gone into the matter, you will go into
the matter 7 Will you bring a Billin the
next session or not ?

SHRIMATI NANDINI SATPATHY :
It is dufficult for me to say whether it will be
pomible for us to bring it in the next session
or not. I do not say that it will not be possi-
ble. At the same time, I want to repeat that
a group of Mimsters are informally going
into the matter....(Inlerruptions) As soon as
we have examined the whole thing, some-
thing will be decided. We have not shelved
it and we have no intention of shelving it.

Some Members say that now that the war
is over, there is no need to have this levy on
the newspapers. I think this feeling is not
correct. Hon, Members are aware that the
present phase is over ; still the country is
pasing through difficult times as far as the
economic situation is concerned. It is for the
Finance Ministry to take a decition on it,

Hon, Member Bhri Murasoli Maran ex-
pressed his apprehensions and said that while
deciding shout these things, politics will
come into play and newspapers may have to
sulfer. Some other Members alio expressed
the view that politics will play » dominate
part while deciding about the price. I wapt
to nesure the House—1 ihilnk the Flowse 4
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awarc—ihat with regard to advertisement and
newsprint all these years Government have
seen that no partisan political attitude was
taken anywhere. No politics will come into
play in this matter. This has got wvery
limited implication ; this is an cnabling Bill
which will simply give power to the Govern-
ment, If the newspapers on their own reduce
the price, then I hope thec Government will
not have to do anything in this matter.

In my introductory remarks I appealed to
newspapers and I take this opportunity again
to say that they should sce that price does
not increase beyond the two paisc levy. While
mentioning about this I think I have also
discussed this point about the price increase.
The ncwspaper people have said that the
incrcasc has got somcthing to do with the
incrcased cost, particularly increase in the
price of newsprint. Shri Indrajit Gupta said
that we had not said anything on why they
have raised their prices. I mentioned that
the reason given by the newspapers was the
increased cost, increasc in the pricc of news-
print and because of that they have increased
the price. I have made this appeal earlier, today
also I say that if there is anything like that we
can go into the whole thing ; it should be related
to the real increasc of anything ; it cannot
just be arbiitrary ; they cannot raise the price
without having any relation to the situation.

SHRI INDRAJIT GUPTA : That means
that you admit that thc cost of ncwsprint
might have gone up.

SHRIMATI NANDINI SATPATHY : It
has gone up.

SHRI INDRAJIT GUPTA : It did not
go up in Bombay, only in Calcutta ?

SHRIMATI NANDINI SATPATHY :
There should be some  uniformity, some
relationship. The price of newsprint has gone
up but they should not have done likc this.
There should be some uniformity. I do not
want to imputec any motive but I should say
that they should not have donc so at this
moment when the country was facing a threat
of aggression. . .. (Interruptions)

A point was raised by Shri Amrit Nahata
and Shri Shashi Bhushan ; thcy have made
certain suggestions which arc really cncourag-
ing to us I hope thosc suggestions will  help
us in taking certain  decisions and fur-
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ther steps. With these words I commend the
Bill to the House.

MR. SPEAKER : There ar¢ no amend-,
ments except amendment No. I to clausc 3.
There are no amendments to the considera-
tion motion.

SHRI ANANTRAO PATIL: May I
oncc again request her to accept my amend-
ment and incorporate it in any form.

SHRI INDRAJIT GUPTA: We want

a division on this amendment,

MR. SPEAKER : Today we have a lot
of work to do. We have accepted that we
would not take much time on this, I find that
somc hon. Mcembers have sent their names for
the third recading also. I hope that they
would be very brief and confine themselves to
one or two minutes only.

SHRI JYOTIRMOY BOSU : Kindly
give me five to seven minutcs, because I have
some important points to make.

MR. SPEAKER : The next Bill, namely
thc Constitution (Twenty-seventh Amend-
ment) Bill is just a formal one in nature,
but I know that Members would still like
to speak on it, and in fact, some Mecmbers
do want to speak on it. So, I hope that
thosc who want to speak on the third rcading
will be very bridf.

The question is :

“That the Bill to provide for the
control, in the interests of the general
public, of the prices of newspapers with
a view to ensuring that newspapers conti-
nuc to function in the prevailing condi=
tions, as effective mass communication
media and for securing their availability
at fair prices, be taken into considera-
tion.”

The motion was adopled

MR. SPEAKER : The question is :

“That clause 2 stand part of the
Bill.”

The motion was adopted

Clause 2 was added to the Bill.
Clause 3 (Power tofix maximum prices of newspapers)
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MR. SPEAKER : There is an amend-
ment to this clause standing in the name of
Shri Anantrao Patil. Is he moving it ?

SHRI ANANTRAQ PATIL : The hon.
Minister in the course of her reply agreed 1n
principle, but I would request her to give an
assurance that all these points will be taken
into consideration in fixing up the maximum
price,

MR. SPEAKER : So, he is withdrawing
it P

SHRI JYOTIRMOY BOSU : No, there
is no leave of the House to withdraw it, I
am & known dissenter.

SHRIMATI NANDINI SATPATHY : I
have already mentioned that we have taken
these factors into conmderation, though not
exactly in that form, but the ecntire idea
would be brought into the picture . .

SHRI INDRAJIT GUPTA : When ?

SHRI JYOTIRMOY BOSU : Let the
hon. Minister move her own amendment.

SHRIMATI NANDINI SATPATHY .
At the time of fixing the pnices, we shall
definitely take thesc things into consideration.
I had said this earlier, and agan 1 assure
the hon. Member that we shall take thesc
things into consideration.

SHR1 JYOTIRMOY BOSU: If she
wants to do somecthing, she can move an
amendment heie and now, and let it be put
before the House.

MR. SPEAKER : It is too late now.

SHRI ANANTRAO PATIL : I am not
pressing the amendment.

SHRI JYOTIRMOY BOSU : I dissent
to his withdrawing the amendment from the

House. I am disenting, So, you may put it
before the House.

MR. SPEAKER : But he has withdrawn
that amendment.

SHRI ANANTRAO PATIL : I have not
moved the amendment. So, bow does the
question of withdrawil azipe 7
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MR. SPEAKER : Hehas not moved it at
all ?

SHRI JYOTIRMOY BOSU : But then he
got up and spoke on the amendment. He
made a speech on it. What is he saying now ?

MR. SPEAKER : He says that he did not
move it,. When I called clause 3....

SHRI JYOTIRMOY BOSU: He got up
and made a speech.

MR, SPEAKER : Hesays that he has not
moved it. When he spoke in the first reading,
he referred to it, but that was not the stage of
moving the amendment. On clause 3, when
the hon. Minister has given certain assurances,
he has said that he has not moved the amend-
ment. So, what am I to do now ? I have to
accept what he says namely that he has not
moved the amendment.

SHRI JYOTIRMOY BOSU : He had saud
just a little while ago that he was withdrawing
it. That proves that he had moved it. So, you
cannot treat the House in this way.

MR. SPEAKER : When he says that he
has not moved it, what should I do 7

SHRI JYOTIRMOY BOSU: He bas
moved it, You may kindly check up from the
record.

SHRI INDRAJIT GUPTA : He hamid
that he is not pressing it. That that he
has moved it and he is not pressing it to a vote,
But we want to press it to a vote,

SHRI ANANTRAO PATIL: May I clear
the position ? Before moving the amendment,
1 asked the hon, Minister to give an asurance,
which she did, and, therefore, I did not move
it.

SHRI JYOTIRMOY BOSU : I beg your
pardon, Sir, It is on record that he has sought
to withdraw it. What does he want to with-
draw ? Surcly, he wants to withdraw some-
thing which be bas moved ?

MR. SPEAKER : He bae waid thathe is
not moviog the smendmient. He cutegorically
says that, So, whnt am It do?
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SHRI JYOTIRMOY BOSU : Kindly go
through the record. He said ‘I withdraw it’.
That means he had moved it.

MR. SPEAKER : Kindly do not do like
this.

SHRI JYOTIRMOY BOSU : Kindly put
it before the House,

MR. SPEAKER : What shall I put ? Thire
is nothing to be put.

SHRI JYOTIRMOY BOSU : Then what
did he withdraw ?

MR. SPEAKER : The questionis:

“That clause 3 stand part of the Bull.”

The motion was adopled.
Clause 3 was added lo the Bill.

SHRI JYOTIRMOY BOSU : Thus is out
of order,

SHRI INDRAJIT GUPTA : Thus is under-
mining the wholc value of the Bill.

MR. SPEAKER: He has undermined
himsel( !

The question 1s :

“That clauses ¢ to 9, Clause 1, the knact-
ing Formula and the Title stand part of the
B‘ll.ll

The molron was adopied.

Clauses € to 9, Clause I, the Enasting Formula
and the Tuile were added to the Bull

SHRIMATI NANDINI SATPATHY: I
beg to move

“That the Bill be passed.”
MR. SPEAKER : Motion moved :
“That the Bill be passed.”

SHRI JYOTIRMOY BOSU : May I say
hetter litde than pothing, beotter Iate than
never’. This trouble and defiance started
from the total monopolisiic control of the
Indiap newspaper industry mainly by 7 groups
which control 80 per ctot of it. They ape the
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Birlas, Sahu-Jains, Goenkas, Mafatlals, Tatas,
Statesman and others. There are 650 dailies
and 10,000 weeklies out of which 7 groups, as
1 said, control 80 per cent of the cizculation.

The price-page schedule was defied. No
Ball has been brought forward to reintroduce
it. Newspapers do not reach our millions.
This1s standing in the way of our national
progress. Itisa mecium for education. But
the readership is abnormally low. On 8-7-71,
Shrimati Satpathy said that Government would
be bringing forward measures and enactments
for curbing monopolies and other things, May
I ask what has happened to that assurance ?

I ch this Gover with acting as
the saviour of the monopoly press who in
return are the saviours of Shrimati Gandhi and
her party. That is why Shrimati Gandhi
retains the portfolio herself so that she can
control even newspaper monopolists easily
through advertisements, quotas of newsprints,
bank and LIC advances, Nothing has been
done to control them ; on the other hand,
75 per cent of the advertisements has gone to 10
big ones. The remedy is to destroy the mono-
poly. What about the Newspaper Finance
Corporation Bill which was introduced in this
House ? It has been shelved. Is it a fact that
the Prime Minister is sitting over the Bill ?

Now Government are confusing the people
with diffusion of newspaper ownership. It has
in fact led to concentration of ownership. On
8.7.7] Shrimati Satpathy said that the Bill
had been referred to the department of Com-
pany Affairs. We want to know here and now
what has happentd to that.

Even today 60 per cent of the newsprint is
imported, There has been no growth of the
newsprint industry. There is widespread black.
marketing prevailing. The Anand Bazar Patrika
was caught redhanded ; but it was allowed to
go. The Basumati edited by a Congressman,
Shri Asok Sen, was also caught redhanded in«
dulging in blackmarketing, But nothing has
been done, Shri P. 0. Verma got a quota but
never brought out a paper, Nothing has been
doae about jt.

1 have sent the details of the black market
prices to the Minister. But sofar, no reply
has come. A torme of newsprint costs Ra.
1,400 at the controlled price, but it has been
sold in the black wmwket & Re 2,500 to
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Rs. 8,000, One group got 24,200 metric tonnes
of newsprint in one year, 1969:70, whereas 220
small dailies and 1,096 weeklies got only 22,323
metric tonnes of newsprint. Seven big groups
of big monopolists grabbed 88,559 tonnes of
newsprint.

Is it true that out of a total advertisement
of Ra, 50 crores, only four per cent was given
to small ncwspapers? In the public sector,
advertisements to the extent of 85 per cent
went to the big press, and only 15 per cent to
the amaller ones. Ten large papers alone get
75 per cent of the advertisements, The private
sector gives Rs. 30 crores of advertisement
per year, and the Government finance one
group, the pald-up capital of which is Rs. 1.2
crores, to the extent of Rs. 10.6 crores which
was borrowed, The Anand Bazar Pairika gets
Rs. 60 lakhs from the public sector financial
imstitutions,

What has happened to the Press Commis-
sion ? It was constituted 17 ycars ago, and
Mr. Gujral promised last year that there would
be a second Press Commission, but it is yet to
be fulfilled.

I would like to have a reply on all these
points,

SHRI D. K. PANDA (Bhanjanagar) :
Sir, the present problem is very mmple. But
the whole thing has been sume what compli-
cated by the Government. The Bill's objective
as is smated, is quite clear. We could have
put a ban on further increases beyond the
excise duty That would have bren a simple
thing. As for the maximum price that is
going to be fixed and the manner in which it
is going to be fixed, the criterion that has been
fixed under this Bill—all these leave a lacuna.
Under clause 3(2) (d), “all other relevant
circumstances” have to be taken into considera-
tion, We are quite clear about the car prices
order, which was struk down by the Supreme
Court and 16 per cent return that was argued
about was upheld and 12 per cent return was
stoutly rejected, One can very well imagine
that the same ahall arise and this very Bill
canpot atand the scrutiny of the Supreme
Court because the emergency is going to be
lifted and after withdrawal of the emergency,
Arﬂdeledﬂmbnprmﬂninw
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We are very well aware bow the tycooms,
all the monopolists, big press-owners, have
been already comspiring to see that the 24th,
25th and 26th Constitution (Amendment) Bills
are struck down. There was also a conspiracy
to set up only a small newspaper editor or a
small journalist to se¢ that all these three big
constitutional amendments are struck down.

So, I would like to draw the attention of
the entirc Housc and the attention of the
bon. Minister to the very fact that already
there is a.**

MR. SPEAKER: Order, order. I am
not going to allow this. This will be ex-
punged.

SHRI D. K. PANDA : Thisis relevant

to what has happened ; the proccedings, etc.
(Interruptions).**

Therefore, I plead that let there be an
appropriate tribunal for the fixation of prices
under this Bill.

MR. SPEAKER: I am so sorry. This
imputation will not be allowed on the record.

Now, the question is. ...

SHRI JYOTIRMOY BOSU: Sir, the
Minister should reply. She is there.

SHRIMATI NANDINI SATPATHY: I
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know whether I have referred to this matter
in this House on an earlier occasion in the
Rajya Sabha I replied that the Government
was considering the sctting up of a Sccond
Press Commission at this moment.

MR. SPEAKER : The question is :
“That the Bill be passed.”
The motion was adopted.

11.52 brs.

MOTION RE: SUSPENSION OF PROVISO
TO RULE 66

MR. SPEAKER: Beforc we take up
item No. 17, namely, the Constitution
(Twenty-seventh) Amendment Bill, we know
that it 1 very much inter-dependent on
item 18,

We have to go through the procedure of
suspending the provito to Rule 66,

SHRI § M. BANERJEE (Kanpur): I
do not know how far it is correct but there
scems to be another Constitution Amendment
Bill, 28th Amendment, There is only one day
left.

MR. SPEAKER: That is why Iam
saying that the motion for suspension of the
proviso to rule 66 has to be moved, because
we are at the fag end of the semsion and I
wonder if we would be able to sit beyond
tomorrow. So we must be cautious about
these formalities. Shri K. C. Pant will move
that motion now.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (S8HRI
K. C. PANT): I beg to move :

“That this House do smpend the
proviso to Rule 66 of the Ruley of Pro-
cedure and Conduct of Busines in Lok
Sabha in its application to the motion for
consideration and paming of the Constitu-
tion (Twenty-Seventh Amendment) Bill,
1971 in we mauch as it is dependent upon
the Notth Eastern Arems (Reorganisation)
B, 191>

Amds.) Bill
MR. SPEAKER : The question 1s:

““That this House do suspend the
proviso to Rule 66 of the Rules of Pro-
cedure and Conduct of Business in Lok
Sabha in its application to the motion for
tion and pasing of the Constitu-
tion (Twenty-Seventh Amendment) Bill
1971 in as much as it is dependent upon
the North Eastern Arcas (Rrorganisation)
Bill, 1971."

& *q

The motion was adoptsd.

11.54 brs

CONSTITUTION  (TWENTY-SEVENTH
AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K © PANT): 8ii, I beg to move :

“That the Bill further to amend the
Comnstitution of India be taken into
consideration.”

Last week when the House considered the
North Eastern Areas Reorganisation Bill, 1971
I had given the broad dctails of the composite
scheme of reorganisation proposed for the
northeastern arcas The present Bill seeks to
give effect to certain awpects of the scheme.
We have also simultancously studied the re-
commendations maade by the Administrative
Reforms Commission on the administration of
Union Territories with legislatures and felt
that the present opportunity should be svailed
of to give effect to those rccommendations
also.

Clause 2 of the Bill seeks to amend arti-
cle 239A 30 as to include Mizoram in that
article in order to enable this House to pass a
law providing for the creation of a legislative
amembly and a council of ministers in that
Union Territory. This is part of the scheme
of reorganisation. When the Manipur Hill
Aress District Councils Bill of 1971 came up
before the House I had indicated that we
shall make a provition for continving the hill
areas committee of the leghluture. This was
s part of the safeguard intended for the
tribals in Manipur. Claue 5 of the Bill secks
to give effect to this intention, Ordigatily the
hill stews could bave been declwed w
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scheduled areas under the Fifth Schedule, but
the scheme of safeguards we have envisaged is
womewhat different. Even so, it is necessary
that whatever powers are available to the
Central Government under paragraph 3 of
that Schedule should be available in respect of
hill areas cven if we do not operatr on the
Fifth Schedule That is why we have made a
provision on the lines of that paragraph for a
report by the Governor etc., in clause (2) of
the new article 371C.

Following the recommendation made by
the Administrative Reforms Commission, we
have made a provision in Clause 3 for inserting
a new article 239B in the Constitution. This
article will confet ordinance-making powers
on the Administrators more o1 less on the
lines of article 213, There is, however, a
slight departure in that the Administrator
will have to obtain the instructions of the
President  before promulgating ordinances
irrespective of whether they relatr to matters
in the State list or the Concurrent List. This
departure has been made because Parliament
is cmpowered to legislate for the Union
territories in regard to all matters in the
Seventh Schedule and in effect matters in the
State List have to be looked upon as being
on a par with those in the Concurrent List
s0 far as the Union territories arc concerned.

Article 240 confers on  the President re-
gulation-making powers in respect of the
Union territories of Andaman and Nicobar
Islands, the Laccadive, Minicoy and Amindivi
Islands; Dadra, and Nagar Haveli, Goa,
Daman and Diu and Pondicherry. The powers
relating to Goa, Daman and Diu were held
in abeyance when legislaturcs were created for
these Union territories.

11,58 hew,
[ Mx. Derury Spraxss in ihe Ghair ]

Experiénce has underlined the need for
such powers in the case of Union territories
and legislatures alo when the legislature is
dissclved or ita functioning is suspended. It is
also comsidered necesiary to include in this
article the two new Union territories, namely
Mjzotam and Arunachal Pradesh. Clause &
of the Bill sceks to achieve this object.

1 cornmend this Bill to the Howe,
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SHRI DASARATHA DEB (Tripurs-
East) : It is a welcome feature that the
Union territory of Mizoram is now getting
a lagislature and Council of Ministers, but I
would have been much happier if this had
been provided for Arunachal Pradesh also.
That is also a tribal arca, and the people’s
participation in the administration is an esen-
tial and desirable objective if we want the pro-
gress of our country, Particulary this tribal area
has suffered from age-long suppression and
oppression and so these weaker sections of our
people should be enabled to keep pace with
the other advanced sections of our country.

The most disquicting feature of the Bill is
that it secks to arm the administrator and the
President with undue powers.  This will not
produce a healthy atmosphere. Rather, it s
a design to control the Legislative Assambly
and the Ministers by somec burcaucrats,
because the Administrator will be only from
the ranks of the burcaucrats.

The Bill also secks to empower the Admi-
nistrator to issue ordinances when the Assem-
bly is not in seasion, but it is not understood
why he should be given powets to hy-pas the
Conncil of Ministers, because when the
Assembly is not dissolved the Council of Minis-
ters is functioning, and so it must be made
obligatory on his part to take the consent of
the Council of Ministers.

12.00 hrs.

This Bill seeks to give undue power to
the President. Article 240 of the Constitution
says :

“The President may make regula.

Provided that when
created under article 239A to fuction as a
Legislator for the Union territory of
Gova, Daman and Diu or Pondicherry
the President shall not make any regula-
tion for the peace, progress and good gov-
emment of that Union territory with
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has been constituted, But here the sponsors of
this Bill suffer from the same discase from the
very beginning. They are very reluctant to
give scope to the tribals to participate in the
affairs of the administration in their local
areas. After a long struggle and shedding of
blood by the Mizo people, Government has
come forward to give something, but even
there the Government’s mind is not open yet.
When the Legislative Assembly is dissolved,
they want to empower the Prasident to make
certain regulations in the name of good gov-
ernment, peace, etc. But we have got our
own experience. We have seen how things are
going on in a number of States where Presi-
dent’s rule has been imposed. President’s rule
inot a good government. Rather it is a bad
government. The entire thing is given into
the hands of the burraucrats and they
are suppressing the People in the name of
good government. In Mizoram also, if the Ass-
embly is dissolved and if this power is given to
the President to make some regulation in the
name of prace, good government, etc. il is
against the spirit of the Constitution. So, such
a power zhould not be given. Mr. Pant wants
to amend this proviso of the Constitution
which gives certain scope to the people of
that area where a Legislative Assembly and a
Council of Ministers exist. That is why, while
welcoming the fact that after a long struggle
our Mizo brothers are going to have a Legis-
lative Assembly and Union territory, I say
that this provision in the Constitution should
be there and it should not be amended.

st www fwr wwwe (¥afarn)
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SHIRI N. TOMBI SINGH (INNER
MANIPUR) : Mr. Deputy-Speaker, Sir, 1
rise to support the Constitution (Twenty see
venth Amendment) Bill. Since this Bill is the
final stage of the reorganisation of the north-
castern arcas, it is not my intention to strike
any discordant notc at this stage butit is
with much great reluctance that I an support-
ing the last portion of the bill which provides
for more powers for the President to consti-
tute committees in the hill areas and also the
provision for extending the power of the
Union Government to direct the State Gov-
ernment, in so far a3 it relates to the admini-
stration of the hill areas. I have to say here
that the Union Government have made a
very deep and painful study of the hill arcas,
and I would like to repeat my carlicr observ-
ation that by and large the studies have been
satifatory and we have great appreciation for
them. Dut the last note appears to have bet-
rayed our assessment of the situation. Accor-
ding to this provision, specially, the insertion
of 371C, sub-clausc (2), it provides the exten-
tion of the Union Government cxecutive
power to the giving of directions so far as
it relates to the administration of Manipur.
The Union Government will be acting like a
jealous mother always roaming around the
house of his married daughter peeping throu.
gh amall holes to see whether she is ill-treated
aor not.

After all, the basic idea underlying the
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the Home Minister, in spite of his best inten-
tions and hest of generosity, will not be going
there—~will be administering those areas may
be for two or three years, and it will be their
heaven to do whatever they want. Even now,
in these areas, the story is not different. In
a place where there are more than 30 Sche.
duled Tribes, big or small, it is very easy for
an administrator, an officer, there to perpe-
tuate his stay and to perpetuate his plan of
sctting one tribe against another tribe and
vice versa.

Whenever we provide such provisions,
such safrguards, we should see that the areas
grow into more and more harmonious life,
not that the safeguards promote widening of
the gaps which is now suspected What I
would like to submit is, while 371C, sub-clau-
se (1) is understandable, we do not know how
the Home Minister feels it necessary to pro-
vide that the Union Government has to ext-
end its cvecutive power in spite of the auto-
nomy and safeguaids given to direct and
widen the gaps between the people there, I
would like 1o know what is the intention of
the Government behind it.

I listened with rapt attention and also
with appreciation the sentiments expressed
by my hon. friend from Tripura, He himself
represents the tribal people there. He did not
even appreciate this, because, in the namec
of protection of certain tribes, the general
political harmonious life of the people may
be disturbed. He himself being a represen-
tative of the tribal people does not appreci-
ate it.

I would hke to get a clarification from the
Home Ministry as to what is the ultimate
intention of the Home Ministry after having
made such a nice legislation, such a measure,
to safeguard and also to satisfy the political
aspirations of the people of these areas.
Why has this provision been made necessary ?
This will only allow the officers there to per.
petuate their plan......

MR. DEPUTY-SPEAKER : You have
made thst point very clear. You want the
Home Ministry to explain that.

SHRI N. TOMBI SINGH ; Thh is a
very important point, In the place of »o
tany interestd, trikel, sectionsl......
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MR. DEPUTY-SPEAKER : You are re-
peating your points.

SHRI N, TOMBI SINGH : T am trying
to put forward a new point.

The maximum advantage is being taken
by the bureaucratic elements. I do not mean
anybody, I do not mean any individual, but
the class as a whole. They have a role to
play. Now, so far, the role of the bureaucra-
tic has not been satisfactory. Whatever dish-
armony and whatever hostilities have come up
there, have been due to that. Now this pro-
vision will only just encourage such officers
who would like to perpetuate their stay or
their playing the tribe against the tribe, play-
ing one section against another section. I
would like to have a clarification on this
point.

MR. DEPUTY-SPEAKER ; Order, please.
Why repeat the same thing ?

SHRI N. TOMBI SINGH : With these
words, I support the Bill.
SHRI G. VISWANATHAN (Wandi-

wash) : While welcoming the Bill in as much
as it provides for a legislature and Council of
Ministers for Mizoram, I would like to point
out some of the defects in this Bill.

When we are providing a Legislature
and a Council of Ministers, I do not under-
stand why we are going to empower the
Administrator to issue ordinances above the
head of the Council of Ministers and the
Legislature. Then, the very purpose of creat-
ing a Council of Ministers and a legislature
is defeated. Already, the Lt. Governors of
the Union Territories, as many of us know,
have arbitrary powers. They are semi-dictators
and this will make the powers still worse. In
Mizoram and Arunachal Pradesh they will
become full dictators.

It confers on the President the power
to make Regulations even after Mizoram and
Arunachal Pradesh have a legislature and a
Council of Ministers as Union Territories,
I can understand if the power was there
before conferring the Union Territory status
on these two arcas, but, once they become
Union Territories, this power should not be
with the President, it should be vested in the
legislature and the Council of Ministers. It
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means that the Central Government does not
believe the Council of Ministers and the legis-
lature there. Is that the intention of the
Government of India ?

Again, this issuing of ordinances has
become the order of the day. Ido not know
whether the Central Government or the State
Governments or the Union Territories have
issued ordinances, but it is almost rule by
ordinance. I am not against ordinance, I am
not against ordinances, if it is inevitable and
if it is quite necessary. But you can find
ordnance being issued in our country, the
largest democracy in the world, just one or
two days before the meeting of the legislature
or the Parliament, where it is the case of the
State Government or the Central Government.
This power to promulgate ordnances given to
the Administrator should be taken away.

Again, as far as Manipur is concerned, I
am glad they are going to have a committee
of the Legislative Assembly, the member
clected from the hill areas of Manipur. Not
only the Hill Arecas in Manipur, but the
whole State needs to be developed. I do not
know how many members of Parliament have
visited Manipur. It is another Kashmir in the
cast. The whole country, T think, has neglec-
ted Manipur. And the communications system
is vvery inadequate and wvery bad. The
Goverument of India should think on it and
improve the communications system not only
in the hill areas of Manipur but in the whole
Eastern Region and especially Manipur. If
that is done, we can attract a number of
tourists., Just like Kashmir, we will have
another Kashmir in the cast so that the
State can earn foreign exchange by getting
foreign tourists.

With these words, generally I support the
Bill.

SHRI D. BASUMATARI (Kokrajhar) :
I whole-heartedly support this Bill. The
other day I said that T was first against hav-
ing disintcgration of State in the Eastern
region. But, in a democratic country if
people, then there is no way out than to
bifurcate it., You know it, Sir. Therefore,
I need not say more.

My intention was to combine all the hills
and the plains tribals of Assam and Ahoms
and other backward sections.
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MR. DEPUTY-SPEAKER : How do you
do it by this Bill ?

SHRI D. BASUMATARI : Now, when
Government have come forward with a Bill
just to give opportunity to the tribals to deve-
lop according to their own genius, I have no
alternative but to support it wholeheartedly.

There is one point that I would like to
make clear in this regard, Whereas Mizoram
has been brought into a full-fledged Union
territory, in the case of NEFA, however,
there is a mental reservation. The assump-
tion seems to be that the NEFA people are
rot so developed. But I would submit that
it is a paradise of the burcaucratic people.
So, I suggest that that paradise should be remo-
ved as soon as possible. The people of NEFA
also should be given the same figure as those
of Mizoram. The hon. Minister Shri K. C.
Pant need not wait for the people of NEFA
to start an agitation before granting them
these rights. Just as Mizoram is a full-fledged
Union territory, likewise, Arunachal Pradesh
also should be made into a full-fledged
Union territory without any mental reserva-
tion in regard to its powers.

When these two areas become Union
territories, then certainly you cannot keep
the North Cachar and Mikir Hill areas isola-
ted. They are at present with Assam politi-
cally, but not ideologically, because they
have their own culture and manners and they
do not stand any comparison with the people
of the Kashi and Garo Hills. Therefore, they
are afraid of the very advanced people
of Khashi Hill and, therefore, they preferred
to be with Assam. But after separating the
Mizoram and NEFA arcas from Assam, I do
not think that there is any option left to them
for their being with Assam. Let them also
be allowed to develop according to their own
genius and in their own way. Let them also
have the responsibility of administration for
their own development. At present, they
seern to have a feeling that they are not hav-
ing due share in the administration and they
arc not treated well even in spite of the fact
that three are in the council of Ministers out
of four M. L. As. from that region.

MR. DEPUTY-SPEAKER : We are
talking of Mizoram and Manipur now. We
are not talking of Assam.
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SHRI D. BASUMATARI: Itis linked
with Assam....

MR. DEPUTY-SPEAKER : How is it
linked with Assam ?

SHRI D. BASUMATARI : When Govern-
ment are thinking of doing so much good to
the tribal people, why should they not think
of the tribals of other areas too ? I had men-
tioned this the other day also. They also have
the same types of backwardness with different
customs and manners, and, therefore, Govern-
ment should deal with them also in the same
way. They should not wait for any agitation’
to be launched by those tribals, but give
them also some responsibility in administra-
tion and enable them to develop according to
their genius.

There is one point that I would like to say
very frankly. What my hon. friend Shri
Tombi Singh has said is quite correct, namely
that we should not give any loophole to the
people to have a scparatist mentality. But
then having allowed them to have these sepa-
ratist idea, why should Government wait for
agitation from the tribals of other areas before
they concede to them also the same rights ?
As far as the tribes in other arcas are concer-
ned, they are not able to safeguard their
lands or their interests. I had already refer-
red to all this the other day while speaking
on the other occasion and so I would not
like to repeat it. In those areas where the
Fifth Schedule is operating, Government
should examine whether the Sixth Schedule
cannot be applied to them. I would also
like the hon. Minister Shri K. C. Pant to
examine whether the Fifth Schedule can also
be made applicable to the backward belt and
backward block constituted in Assam. Where-
ever it is possible according to population.

SHRI RANABAHADUR SINGH (Sidhi) :
I rise to support this Bill. I welcome it in the
sense that it is an effort on the part of Govern-
ment to recognise the aspirations of the people
of Mizoram and to give them a greater share
in governing their region. In this respect, I
would like to draw the attention of Govern-
ment to the fact that here an exercise has been
tried to give a very limited kind of freedom to
the people in this region.

Cl. 3 of the Bill clearly says that the ad.
ministrator will have the power to pass Ordi-
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nances. I believe this power would be a
limiting one, as far as giving these people, a
democratic share in the Government goes. I
fecl it is about time we in this country took a
pragmatic view. I am aware that for the last
20 years there has been an effort on the part
of Government to give powers to the pancha-
yats in different States. At the same time,
theie are provisions in the Panchayat Acts
which almost make these bodies absolutely in-
effective. There is the danger that this action
of Government to constitute a separate state
of Mizoram might be shortcircuited by this
provision giving the power of ordinance-making
to the administrator.

Cl. 5 mentions that the President will retain
the power of setting up a commmittee of the

Legislative Assembly. On the face of it, it has
been justified on the ground that it would
protect the people of the hill areas and give
them a better forum inside the Assembly by
virtue of this committee, I believe this is also
areflection of the state of things in which our
Government have taken this decision to form
the State, as this provision shows that itisa
little premature. Had this not beena fact, I
believe that this provision would have been
redundant. In this an effort has been made
to satisfy the political demand of the people
for a separate hill state and to sustain it by
giving this proviso which gives the President
the power to appoint a committee of the legis-
lature apart from the legislative body itself.

Thirdly, I think Government have rightfully
a very soft corner for the adivasis and other
undeveloped people of regions like this. I wish
Government would very kindly carry that soft
corner inside their heart to the other regions
where people who live in the backward hill
states or hilly regions of the central and
southern parts of the country have also so far
been deprived of their say in such matters.

I support the Bill and wish it all success.

SHRI K. C. PANT : I am grateful to all
the members who spoke because all of them
have supported this measure. They have
pointed out that through this measure
Mizoram would be enabled to have a Legisla-
tive Assembly and Council of Ministers and
in this way we take another step towards the
fulfilment of the aspirations of an important
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section of the people of the north-east region
of this country.

The people of Mizoram have been extrem:ly
keen to have their own Legislative Assembly
and Council of Ministers.

AN HON. MEMBER : Is it pronounced

Mizoram or Mizorum ?

SHRI K. C. PANT : Mizoram.

As the name has been mentioned, I would
like to say this name was also selected by the
people themselves. We are talking of terri-
tories now. (Interruptions)

Therefore, we did not insist on calling it a
Pradesh or tagging on any other name to it.
We respected their desire, their sentiments,
and chose the name Mizoram deliberately.
That is the history of this name.

AN HON. MEMBER : Also about Aruna-
chal Pradesh,

SHRI K. C. PANT : Arunachal Pradesh
was suggested by the people themselves, Their
Council suggested it, and therefore we accep-
ted it.

Sir, the other part of the provision is in
respect of the hill areas, to a part of which
Shri Tombi Singh referred and not the whole
ofit. I shall come to that presently. General-
Iy speaking, the enlargement of the powers of
the Union territory legislatures as recommen-
ded by the ARC has been welcomed by the
House. But there have been one or two points
of criticism.

I would like to explain that in respect of
Arunachal Pradesh there is certainly no desire
to deny them a Legislative Assembly, but at
this stage, after discussions with the leaders of
Arunachal Pradesh, we are all agreed that we
should take a step which is in consonance with
the present stage of developments there. By
any means, it does not preclude taking other
steps when the time is ripe, and I am sure the
House will enable us to take these steps when
the time comes.

We are all agreed that this participation is
a cardinal principle on the basis of which our
country functions. I know that the welcome
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this Bill has received is in recognition of the
furtherance of that basic principle as embodied
in this Bill.

Sir, there is some amount of confusion with
regardto the Administrator’s power to ismue
ordinances. 1f my hon. friend would refer to
article 213 of the Constitution, he will find
that there also the words are :

“.o.oIf at any time....Governor is
satisfied that circumstances exist which
render it necessary for him to tuke imme-
diate action, he inay promulgate such ordi-
nances as the circumstances appear to him
to reguire,”

This identical language is used here.

“....the Administrator thereofis satis-
fied that circumstances cxist which render
it necemsary for him to take immediate
action, he may promulgate such ordinances
as the circumstances appear to him to
require.”

Just as in the case of Asemblies and the
Council of Ministers in the States, where the
Governor does not act on his own but he acts
on the advice of his Council of Ministers,
smilarly here, the admunistrator will act on the
advice of the Council of Ministers, (Interrup-
tions) It is the same asin the Constitution ;
the exact words ; identical. I can only explain.
I have explained that the advice of the Council
of Ministers will be the basis on which the
Admunisrator wall act, when issuing any
ordinance. I cannot be clearer than that.

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : The Minister has just now stated that
whatever has been mentioned in the Constitu-
tion has been inserted in this Bill. Does the
Minister mean that any ordinance that is to
be isued by the Administrator will have the
approval of the Council of Ministers ?

SHRI K. C. PANT : It obviously cannot
have the approval of the legislature because
an ordinance will be imued only when the
legislature is not in session, on the advice of
the Council of Ministers.

On the regulation making powess, it must
be undeistood that ¢ven ordinanily the Partia-
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ment can legislate in respeet of a Union
territory and when a Stute is taken over by
the President, under President’s rule, then
Parliament starts legislating for the State.
Even in these cases, as the Housc knows,
Parliament gives power to the Prasident to
enact any lcgislation on its bchalf. Here,
almost the same provision is there ; but not
cxactly the same, Thr President has been
given the power. Even in respect of State
Assemblies, the President is given that power.
Here also the President has been given that
power. I do not really know whether the
criticism 15 because of some misunderstanding
in this matter.

The only other pomnt was that of Shri
Tombi Singh : Why bring in this question of
report to the President and the power to
msuc  directives to the Central Government.
This is an ordinary power, a part of the Fifth
Schedule. He knows very well that in the
whole country in tribal areas the fifth
Schedule applies, and can apply... (fnterru-
tions.) other than Assam, Manipur was part
of Assam. It is not part of Assam. In Mani-
pur there were different provisions ; there was
the hill areas committee. He knows it. Even
now we have made provisions for the safeguard
of tribals which are somewhat different from
the Fifth Schedule provisions. But ncvertheless
we have thought it proper and necessary to
include within these provisions also provisions
of the Fifth Schedule which are included in
part 3 of that Schedule. It is to this that he
objects.

I would request him to consider whether
the Central Government is interested in bring-
ing the tribal people and the plains people,
valley peuple together or in separating them.
He has given, I think, a very partinent exam-
ple. He has said that when the daughter is
married and the parents take too close an
interest in what is going on in the house of
the husband, then perhaps that may lead to
difficultics. I assure him that the parents’
basic approach can only be to strengthen the
the marriage, it can never be to see that there
is a divorce and the daughter comes back to
the house; that can never be the attitude of |
the parents.

Similarly in this instance, it can never be
the attitode of the Central Government that
the hill area peoole and the waliey peonle
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should be separated from cach other or that
divisions should be created, He might consider
that these powers are expected to give the
tribals a sense of reaswrance that their in-
terests would be safeguarded by the Central
Government. I personally feel that it will
strengthen the bonds between them and the
valley people and will enable this arrangement
to work better. It is in that spirit, recognising
the apprehensions of the tribal people that I
would appeal to him to look into this matter.
We are not going to issue directives lightly ;
I hopc no occasion will arise when directives
will have to be issued. As far as I know—I
have been trying to check up—there were few
instanccs where under the Fifth Schedule
directions had been issued to any State. The
very fact that there is such a provision gives
a certain sense  of reassurance to the tribals.
Shri Basumatari wants this to be cxtended
even 1o the Assam Valley. This shows you
how the fact that it is on the statute book
gives a sense of assurance to a certain claw of
people, to certain community, or tribes. It is
this sense of assurance that will act as the
cementing force, and not the other way.

In any case he asked me for my attitude.
He knows very well my attitude in the matter,
He knows how hard I have worked in order
to bring about maximum understanding
between the tribal people and the hill people
and the wvalley people, One of the great
sources  of satidfuction to me in this whole
matter has been the fact that the tribal people
and the valley prople have got together to
draw up a scheme of safeguards and both
have shown a very large measure of under-
standing for each other's prublems. I hope
that nothing will be said in this House now
which will impart the sensc of harmony that
has been created.

I do not think that anything that is rele-
vant has been left out. I thank you.

MR. DEPUTY SPEAKER : This being
a Constitution (Amendment) Bill, adoption of
the various Clauses of the Bill and pasing it
will be by a special majority. Let the lobbies
be cleared. ...The lobbies have been cleared,
The question is :
“That the Bill further to amend the
Constitution of India, be taken into conal-
desation.”

The Lok Sabha sivided :
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NOES
Nil

MR. DEPUTY.SPEAKER : The result*
of the division is.

Apes 1 326
Noes : Nil

The motion is carried by & majority of the
total membership of the Howe and bya
majority of not less than two-thirds of the
members present and voting.

The motion was adopied :

MR. DEPUTY-SPEAKER : The adop-
tion of the Clauses will also be by the same
procedure.

The question is :

“That clause 2 stand part of the
BilL"

The Lok Sabha divided.
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of the division is :
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The motion is carried by a majority of
the total membership of the House and by a
majority of not less than two-thirds of the
members present and voting,

The motion was adopted.
Clause 2 was added to the Bill,

Clanse 3 (Insertion of new article 2398)

SHRI DASARATHA DEB: 1Ibeg to
move :
Page 2, line 5, qfter “may* insert.

“on the advice of the Council of
Ministers” (1)

The sdministrator has been given the power
to issue ordinances when the Assembly is not
in session, but the Council of Ministers is
still there. Through this amendment, I want
to provide that before issuing an ordinance,
the Administrator should consult the Coun-
¢il of ministers. It should be made obligatory.

SHRI K. C. PANT: I have already
explained it. In the Government of Union
Terriotries Act, there is a specific provision
under section 44, under which the Adminitra-
tor has to act on the advica of the Council
of Ministers,

MR. DFPUTY-SPEAKER : I will now
put Mr. Dasaratha Deb’s amendment to the

vote.
‘The question is :
“Page 2, line 5, after “may” insert—

“on the advice of the Council of
Ministers” * (1)

The Lok Sabha divided :

Division No, 23 ] [ 12.51 hes.

AYES
Achal Singh, Shri
Afzalpurkar, Shri Dharamrao
Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahmed, Shri F. A.
Alagesan, Shri Q. V.
Ambesh, Shri
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri
Arvind Netam, Shri
Austin, Dr. Henry
Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Aziz Imam, Shri
Bade, Shri R. V.
Bahuguna, Shri H. N.
Balakrishniah, Shri T.
Balathandayutham, Shri K.
Banamli Babu, Shri
Banerjee, Shri S, M.
Banerji, Shrimati Mukul
Barman, Shri R, N.
Barua, Shri Bedabrata
Barupal, Shri Panna Lal
Basappa, Shri K.
Basumatari, Shri D.
Besra, Shri 8. C,
Bhagat, Shri B. R.
Bhagat, Shri H, K, L.
Bhagirath Bhanwar, Shri
Bhandare, Shri R. D,
Bhargava, Shri Basheshwar Nath
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.
Bisht, Shri Narendra Singh
Brahmanandji, Shri Swami
Chanda, Shrimati Jyotsna
Chandra Gowda, 8hri D. B,
Chandra Shekhar Singh, Shel
Chandrakar, Shri Chandulal
Chandrappen, Shri C. K.
Chandrika Prasad, Shri
Chaturvedi, Shri Robas Lal



Deshmukh, Shri Shivaji Rao S.
Dhamankar, Shri
Dhandapani, Shri C. T.
Dharamga) Singh, Shri
Dhusia, Shri Anant Prasad
Dinesh, Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri J. P.
Dumada, Shri L. K.
Dwivedi, Bhri Nageshwar
Gandhi, Shrimati Indira
Garcha, Shri Devinder Singh
Gautam, Shri C. D.
Gavit, Shri T. H.
George, Shri A. C.

Ghosh, Shri P. K.

Giri, Shri V. Shanker
Godara, Shri Mani Ram
Godirey, Shrimati M.
Gogoi, Shri Tarun
Gohain, Shri C. C.
Gokhale, Shri FL R.
Gopel, Shrt K.
Goswanl, Shri Dinesh Chandra
Gotkhinde, Shri Annasheh
Goviad Das, Dr.
Gowds, Shri Paiopan
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Gowda, Shei J. M.
Gupta, Shri Indrajit
Hansda, Shri Subodh
Hari Kishore Singh, Shri
Hashim, Shri M. M.
Horo, Shri N. E,
Ishaque, Shri A, K. M.,
Jadeja, Shri D. P.
Jaffer Sharief, Shri C, K.
Jagjivan Ram, Shri
Jayalakshmi, Shrimati V.
Jba, Shri Chiranjib
Jharkhande Rai, Shri
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadam, Shri J. G.
Kader, Shri§. A.
Kahandole, Shri Z. M.
Kailas, Dr.
Kakodkar, Shri Purushottam
Kakoti, Shri Robin
Kamakshaiah, Shri D.
Kamala Kumari, Kumari
Kamala Prasad, Shri
Kamble, Shri T. D.
Kapur, Shri Sat Pal
Kasture, Shri A. S.
Kavde, Shri B. R.
Kedar Nath Singh, Shri
Khadilker, Shri R. K.
Kinder Lal, Shri
Kisku, Shri A, K.
Kotoki, Shri Liladbar
Kotrashetti, Shri A. K.
Krishna, Shri 5. M.
Krishnan, Shri E. R.
Krishoan, Shri G. Y.
Kulkarni, Shri Raja
Kumaramangalam, Shri S, Mohan
Kureel, Shri B. N.

Lalji Bhai, Shri
Lambodar Baliyar, Shri
Laskar, Shri Nihar
Madhokar, Shri K. M.
Mabajan, Bbri Vikram
Mabajan, Shri ¥, 8.
Maharaj Singh, Shri
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Mahata, Shri Debendra Nath
Mahishi, Dr, Sarojini

Majhi, Shri Gajadhar
Majhi, Shri Kumar
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Mandal, Shri Yarouna Prasad
Manjhi, Shri Bhola
Marandi, Shri Iswar
Maurya, Shri B. P.

Mehta, Dr. Mahipatray
Melkote, Dr. G. S.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mishra, Shri Jagannath
Mishra, Shri Shyamnandan
Modi, Shri Shrikishan
Mody, Shri Piloo
Mohammad Tahir, Shri
Mobammad Yusuf, Shri
Mohsin, Shri F. H.
Muhammed Sherifl, Shri
Murthy, Shri B. 5.
Muruganantham, Shri S. A.
Nabata, Shri Amrit

Naik, Shri B, V.

Nair, Shri Sreckantan
Narendra Singh, Shri
Nayar, Shrimati Shakuntala
Negi, Shri Pratap Singh
Nimbalkar, Shri

Oza, Shri Ghanshyam
Panda, Shri D. K.

Pandey, Shri Damodar
Pandey, Shri Narsingh Narain
Pandey, Shri R. 8.

Pandey, Sbri Sudhakar
Pandey, Shri Tarkeshwitr
Pandit, 8hr 8. T.

Paaigrabd, Shri Chintamait
Pat, S K.C '
Paoke) Hackip, Shel
FParmabar; Prof, Necain Chasid

Parmar, Shri Bhaljibhai
Partap Singh, Shri

Paswan, Shri Ram Bhagat
Patel, Shri H, M.

Patel, Shri Prabhudas

Patel, Shri Ramubhai

Patil, Shri Anantrao

Patil, Shri E, V. Vikhe

Patil, Shri Krishnarao

Patil, Shri S. B.

Patil, Shri T. A.

Patnaik, Shri Banamali

Peje, Shri 8. L.

Pradhani, Shri K.

Qureshi, Shri Mohd, Shafi
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri K.

Rai Shrimati Sahodrabai

Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri P. V. G.

Ram, Shri Tulmohan

Ram Dhan, Shn

Ram Sewak, Ch.

Ram Surat Prasad, Shri

Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B,

Rao, Shrimati B, Radhabai A.
Rao, Shri J. Rameshwar

Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri K. Narayana

Rao, Shri M. S. Sanjeevi
Rao, Shri Nageswara

Rao, Shri P. Ankincedu Parasada
Rao, Shri Pattabhi Rama
Rao, Dr. V. K. R. Varadaraja
Rathia, Shri Umed Singh
Ravi, Shri Vayalar

Reddy, Shri K. Kodanda Rarml
Reddy, Shri K. Ramakrishoa
Reddy, Shri M. Ram Gopal
Reddy, .shd P, Bayapa
Reddy, Shri P. Narssimha
Reddy, 8bd P, V.

Rohargl, Shrimati Sosbdls
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Sadhu Ram, Shri

Saini, Shri Mulki Raj
Saksena, Prof. S. L.

* Salve, Shri N. K. P.
Samanta, Shri S. C.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankcrrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M,

Sen, Dr. Ranen

Sequeira, Shri Erasmo de
Sethi, Shri Arjun

Scthi, Shri P. C.

Shafee, Shri A.
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shkaya, Shri Maha Deepak Singh
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A, P.
Sharma, Dr. H. I
Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore
Sharma, Shri R. N.
Sharma, Shri R, R.
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Raja Ram
Shastri. Shri Ramanand
Shastri. Shri Sheopujan
Shenoy. Shri P R.

Sher Singh, Prof.

Shetty, Shri K. K.
Shinde, Shri Annasaheb P,
Shivappa, Shri N.
Shivnath Singh. Shri
Shukla. Shri B, R.
Shukla, Shri Vidya Charan
Siddayya, Shri 5. M.
Sidedheshwar Prasad, Shri

DECEMBER 21, 1971 ( Twenty-Seventh Amdt.) Bill

Singh, Shri V. N. P,
Sinha, Shri Dharam Bir
Sinha, Shri R. K.

Sohan Lal. Shri T.

Sokhi, Shri Swaran Singh
Somasundaram, Shri 8. D.
Sonar Dr. A, G.

Stephen, Shri C. M.
Subramaniam, Shri C.
Subravelu, Shri
Sudarsanam, Shri M,
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swatantra, Shri Teja Singh
Swell, Shri G. G.
‘Farodckar, Shri V. B.
Tayyab Hussain Khan, Shri
Tewari, Shri Shankar
Tiwari, Shri R, G.

Tiwary, Shri ). N,
Tiwary, Shri K. N.
Tulsirvam, Shri V.

Uikey, Shri M. G.
Vekaria, Shri
Venkatasubbaiah, Shri P,
Venkatswamy, Shri G.
Verma, Shri Phool Chand
Verma. Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri
Vishwanathan, Shri G.
Yadav, Shri Karan Singh
Yadav, Shri R. P,
Yadava, Prof. D.P.

NOES

Badal, Shri Gurdas Singh
Phattacharyva, Shri Dinen
Bhattacharyya, Shri S. P,
Brahman, Shri Rattan Lal
Deb. Shri Dasaratha
Dutta, Shri Biren

84
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*Gangadeb, Shri P.
Goswami, Shrimati Bibha Ghosh
Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan
Joardar, Shri Dinesh
*Kadannappalli, Shri Ramchandran
Krishnan, Shri M. K.
Modak, Shri Bijoy
Mukharjee, Shri Samar
Mukherjee, Shri Saroj
*Qraon, Shri Kartik
Purty, Shri M. S.
Roy, Dr. Saradish

MR. SPEAKER : The result *¥ of the
division s :

AYES : 316 NOES: 19

The motion is carried by a majority of the
total membership of the House and by a
majority of not less than two-thirds of the
members present and voting.

The motion was adopted.
Clause 3 was added to the Bill.
Clause 4 (Amendment of article 240)

MR. SPEAKER : We will now take up
clause 4.

SHRI DASARATHA DEB: I am not

moving my amendment No. 2,
I beg to move :
‘Pages 2 and 3,—

““omit lines 43 to 51 and | to 4 respec-

tively.” * (3)

The President is given power to make
regulations for the Union Territory when the
Assembly is dissolved. Under article 2490 :

“The President may make regulations
for the peace, progress and good govern-
ment of the Union territory of......
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Provided that when any body is created
under article 239A to function as a Legisla-
ture for the Union territory of Goa, Daman
and Diu or Pondicherry, the President shall
not make any regulation for the peaces
progress and good government of that Union
territory with effect from the date appointed
for the first meeting of the Legislature,

Any regulation so made may repeal or
amend any Act made by Parliament or any
existing law which is for the time being
applicable to the Union territory and, when
promulgated by the President, shall have
the same force and effect as an Act of
Parliament which applies to that territory.”

Instead of this proposed amendment, I want
to retain the provision of the Constitution itself
in this Bill.

SHRI ERASMO DE SEQUEIRA (Marma-
goa) : I beg to move :

‘Page 2, lines 50 and 5],—

Jfor “President may, during the period
of such dissolution or suspension” *

Substitute—

“Parliament may confer on the Presi-
dent or on such committec of its members
as it may constitute or decide powers to” (3)

[ As modified ]

1 am adding the words “powers to” at the
end because without that the amendment
would be incomplete.

The scheme of the Constitution is that
whenever the legislature of a State is dissolved
and President’s rule is declared, the power to
legislate vests in Parliament. There is a pro-
vision in the Constitution that Parliament may
confer this power, delegate this power, to the
President of India. Now, under this Bill what

*Wrongly voted for Noes.

*#*The Following members also recorded their voies :—

Ayes : Shri N. P. Yadav, Shrimati Sheila Kaul, Sarvashri

Hari Singh, P. Antony Reddi,

K. P. Unnikrishnan, Shyam Sunder Mohapatra, Tuna Oraon, N. Tombi Singh, M. C. Daga,
Dhan Shah Pradhan, N. S. Kamble, P. Gangadeb, Ramachandran Kadannappalli, and

Kartik Oraon.

Noes : Sarvashri Robin Sen and Gadadhar Saha.
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[Shri Erasmo De Sequiera)

is sought to be done is that the power which
presently vests in Parliament, where Union
Territories are concerned, s sought to be
vested directly in the President,

I personally oppose this change, I think, it
is right that when any legislature is dissolved,
the power of that legislature should vestin
Parliament, It is for Parliament then to
decide whether it wishes to coofer the
power an the President or whether 1t wishes to
confer the power on & committee of its own
Members.

I would request the hon. Minister to consi-
der this.

SHRI K. C. PANT : May I just say a few
words ? I only want to remind Shri Sequcira
that there is a difference between the States
and Union Territories. In respect of Union
Territories, even ordinarily Parliament is em-
powered to legislate for them both in respect
of the State List and the Concurrent List.
There 18 a difference between the States and
Union Territories in respect of powers of legus-
lation by Parliament. In this case, what we
are really doing is that we are not asking
Parliament to legislate on each and every
thing. Even in respect of State under the
President’s Rule, Parliament gives power to
the President. This is even a simpler provision
than that has been adopted. I have already
explained at some length in my earlier reply.

SHRI ERASMO DE SEQUEIRA : That
is hardly a convincing reply.

SHRI DASARATHA DEB: If any regu-
lation is made by the President, will it be
brought before Parliament first to get its
approval P

SHRI K. G, PANT : No.

MR. SPEAKER : PintI put Amendment
No.3 moved by Shri Dasarstha Deb to the
vote of the House,

The question is ¢

‘Pages 2 and 3,~—

“omlt linos 43 to 31 and 1 to 4 respee-
svely.* (%)
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The motion was negatived

MR, SPEAKER : Now I shall put Amend=
ment 5 of Shri Sequeira to vote.

The question is :
‘Page 2, lines 50 and 51,—

Jfor “President may, during the period
of such dusolution or suspension”

substitute—

“Parhament may confer on the Presi-
dent or on such committee of its members
as it may constitute or decide powers to” *
(5) [ As modified ]

The motion was negatwed
13 00 hrs.
MR, SPEAKER - The question is :
“The Clause 4 stand part of the Bill”

The Lok Sabha diwided ;

Division No. 24 ] [ 13.02 ks,

AYES

Achal Singh, Shri
Afzalpurkar, Shri Dharamrao
Aga, Shri Syed Ahmed
Agarwal, Shri Virendra
Agrawal, Bhri Shrikrishna
Ahmed, Shri F. A,

Alagesan, Shri O, V.,
Ambesh, Shri

Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri

Austin, Dr, Henry

Awdhesh Chandrs Singh, Shri
Azad, Shri Bhagwat Jha

Aziz Imam, Shri

Badal, Shri Gurdas Singh
Bade, Bbei R. V,
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Bahuguna, 8hri H. N.
Balakrishniah, Shei T.
Balathandayutham, Shri K.
Banamali Babu, Shri
Banerjee, Shri 8, M.
Banerji, Shrimati Mukul
Barman, Shri R. N.

Barua, Shri Bedabrata
Barupal, Shri Panna Lal
Basappa, Shri K.
Bawumatari, Shri D.

Besra, Shri S, C.

Bhagat, Shri B. R.

Bhagat, Shri H. K. L.
Bhagirath Bhanwar, Shri
Bhandare, Shri R, D.
Bhargava, Shri Basheshwar Nath
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri S. P.
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.

Bisht, Shri Narendra Singh
Brahman, Shri Rattanlal
Brahmanandji, Shri Swami
Chanda, Shrimati Jyotsna
Chandra Gowda, Shri D, B.
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrappan, Shri C. K.
Chandrika Prasad, Shri
Chaturvedi, Shri Rohan Lal
Chaudhari, Shri Amaninh
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D, R.
Chellachemi, Shri A. M.
Chhotey Lal, Shri

Chhutten Lal, Shri
Chittibabu, 8hri C.
Choudhury, Shri Moinul Haque
Daga, Shri M., C.

Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri 8. R.
Darbara Singh, Sbri

Das, Shri Aaad] Charan
Dag, S Dharnidinr

Dasappa, Shri Tulsidas
Daschowdhury, Shri B, K.
Deb, Shri Dasaratha

Dro, Shri S. N. Singh
Deshmukh, Shri K. G.
Dhamankar, Shri
Dhandapani, Shri C. T.
Dharamgaj Singh, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shr1 G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri L. K.
Dutta, Shri Biren

Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Gangadeb, Shri P.

Garcha, Shri Devinder Singh
Gautam, Shri C. D.

Gavit, Shri T, H.

George, Shri A. C.

Ghosh, Shri P. K.

Giri, Shri V. Shanker
Godara, Shri Mani Ram
Godfrey, Shrimati M,
Gogoi, Shri Tarun

Gohain, Shri C. G,
Gokbale, Shri H. R,

Gopal, Shri K,

Goswami, Shrimati Bibha Ghosh
Goswami, Shri Dinesh Chandra
Gotkhinde, Shrf Annasaheb
Govind}Das, Dr.

Gowda, Shri Pampan
Gowder, 8hri J. M.

Gupta, Shri Indrajit
Hansda, Shri Subodh

Hari Kisbore Singh, Shri
Hari Singh, Sbri

Hashim, Shri M. M.
Hazrs, Shei Manoranjan
Hovo, ShriN, E,
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Tshaque, Shri A. K, M.
Jadeja, Sbri D. P,
Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jeralakshemni, Shrimati V.
Jha, Bhri Bhogendra
Jhba, Bhri Chiranjib
Jharkbhande Rai, Shri
Joarder, Shri Dinesh
Joshi, Shri Popatlal M,
Joshi, Shrimati Subhadra
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shri 8. A,
Kahandole, Shri Z. M.
Kallas, Dr,
Kakodkar, Shri Purushottam
Kakoti, Shri Robin
Kamakshaiah, Shri D,
Kamala Kumari, Kumari
Kamala Prasad, Shii
Kamble, Shri N, S,
Kamble, Shn T, D.
Kasture, Shri A. S,
Kathamuthu, Shri M.
Kaul, Shrimati Sheila
Kavde, Shri B. R.
Kedar Nath Siogh, Shri
Khadilkar, Shri R, K,
Kinder Lal, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kotrashetti, Shri A, K.
Krishoa, Shri 8. M.
Krishnan, Shri E. R.
Krishnan, 84ri G. Y.
Krishnan, Shri M. K,
Kulkarni, 8hri Raja
Kuparamangalam, Shri S. Mohan
Kureel, Shel B. N.
Lalji Bhai, Shri
Lambodar Baliyar, Bhri
Laskar, Shri Nibar
Madhukar, Shri K. M.
+Mabagen, 8hri Vikran
, Mshajen, Sbel Y, B,
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Maharaj Singh, Shri
Mahata, Shri Debendra Nath
Mahishi, Dr. Sarofini

Majhi, Shri Gajadhar

Majhi, Shri Kumar
Malaviya, Shri K. D,
Malhotra, Shri Inder J.
Mallanna, Shri K.
Mallikarjun, Shei

Mandal, Shri Jagduh Narain
Mendal, Shri Yamuna Prasad
Manjhi, Shri Bhola

Marandi, Shri Iswar

Maurya, Shri B, P.

Mchta, Dr. Mahipatray
Mehta, Shri P, M.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mishra, Shri Shyamnandan
Modak, Shri Bijoy

Mod\, Shri Shrikuhan

Mody, Shri Pidoo

Mohammad Ismail, Shri
Mohammad Tabir, Shri
Mohammad Yusuf, shri
Mohapatra, Shri Shyam Sunder
Mohain, Shri F, H.
Mukhcrjce, Shri Samar
Mukherjee, Shri Saroj
Murthy, Shri B. 8.
Muruganantham, Shri 8. A.
Nahata, Shri Amrit

Naik, Shri B. V.

Nair, Shri Sreckantan
Narendra Singh, Shri

Negi, Shri Pratap Singh
Nimballear, Shri

Orson, Shri Kartik

Oracn, Shri Tuna

Ozs, Shri Ghanshysm

Pands, Shd D. K.

M’I Shrl Dumodar
Pandey, Bbri Keishna Chandra
Fandey, izl Namiogh Nurabs
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Pandey, Shri R. 8,
Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandeya, Dr. Laxminarain
Pandit, Shri S. T.
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Paswan, Shri Ram Bhagat
Patel, Shri H. M.

Patel, Shri Prabhudas
Patel; Shri Ramubhai
Patil, Shri Anantrao

Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil, Shri § B.

Patil, Shri T. A.

Patnaik, Shri Banamali
Peje, Shri S. L.

Pradhan, Shri Dhan Shah
Pradhani, Shri K.

Purty, Shri M. 8,
Qureshi, Shri Mohd. Shafi
Radhakrithnan, Shri S,
Raghu Ramaish, Shri K.
Rali, Shrimati Sahodrabai
Raj Bahadur, Shri

Rajdeo Singh, Shri

Ram, Shri Tulmohan
Ras Dhan, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Surat Prasad, Shri
Ramy Swarep, Shr
Ramshokhar Prasad Singh, Shri
Ranoa, Shri M. B

Rao, Shrimati B. Radhabal A,
Rao, Bhrl J. Rameshoar
Raq, Sbri Jagannath

B, Dr. K. L.

R, Sl K, Namynon
o, Shwi M. 8. Sajeevi

Rao, Shri Nageswara

Rao, Shri P, Ankinesdu Parasada
Rao, Shri Pattabhi Rama
Rao, Dr. V, K, R. Varadaraja
Rathia, Shri Umed Singh
Ravi, Shri Vayalar

Reddi, Shri P. Antony
Reddy, Shri K. Kodanda Rami
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Narasimha
Reddy, Shri P. V.

Rohatgi, Shrimati Sushila
Roy, Dr. Saradish

Sadhu Ram, Shri

Saini, Shri Mulki Raj
Saksena, Prof. S. L.

Salve, Shri N. K. P,
Samanta, Shri 8. C.

Sankata Prasad, Dr.

Sant Bux Singh, Sbri

Sarkar, Shri Sakti Kumar
Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Dr. Ranen

Sen, Shri Robin

Sethi, Shri Arjun

Sethi, Shri P. C.

Shafee, Shri A.

Shahnawaz Kban, Shri
Shailani, Shri Chandra

Shakya, Shri Maba Deepak Singh
anﬂh;m
Shanker Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shel B.
Sharma, Shri A. P.
Sharms, Dr. H. P.
Bharma, Shri Madhoram
Sharoan, Bhri Nawal Kishoes
Sharma, St R. N
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Sharma, Shri R. R.
Sharma, Dr. Shankar Dayal
Shasha Bhushan, Shri
Shastri, Shrl Biswanarayan
Shastri, Shri Raja Ram
Shastri, Shri Ramanand
Shastr1, Shri Sheopujan
Shenoy, Shri P. R.

Sher Singh, Prof.

Shetty, Shn K. K.

Shinde, Shri Annasaheb P.
Shivappa, Shr1 N.
Shivnath Singh, Shn
Shukla, Shr: Vidya Charan
Biddayya, Shn S M
Siddheshwar Prasad, Shn
Singh, 8hn V. N. P,
Sinha, Shrt Dharam Bir
Sioha, Shri R. K.
Sivasamy, Shni M., S
Sohan Lal, Shn T,

Sokhi, Shri Swaran Singh
Somasundaram, Shn 8. D.
Sonsr, Dr. A. G

Stephen, Shrt C. M
Subramaniam, Shri C.
Subravelu, Shri
Sudarsanam, Shn M.
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R V.
Swamy, Shri Sidrameshwar
Swatantra, Shri Teja Singh
Swell, Shri G. G.
Tarodekar, Shri V. B.
Tayyab Husain Khan, Shri
Tewari, Shn Shankar
Tiward, Shri R. G.
Tiwary, Shri D. N.
Tiwary, Shei K. N

Tombi Singh, Shri N.
Tulsram, Shei V.

Ulkey, 8hri M. G.
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Ulaganambi, Shri R. P.
Unnikrishnan, Shri K. P,
Vekaria, Shri
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G,
Verma, Shrt Balgovind
Verma, Shr: Phool Chand
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra
Virbhadra Singh, Shn
Vuwanathan, Shn G.
Yadav, Shri Karan Singh
Yadav, Shn: N. P.

Yadav, Shn R P,

Yadava, Prof D, P.

NOES
Sequeira, Shn Erasmo de
MR SPLAKER : The result* of the
Davimon 13 as follows .
Ayes . 330

Nows : 1

The motion s carmed by a magority of
the total membership of the House and by
a majonty of not les than two-thuds of the
members present and voting

The motion was adopted.

Clause 4 was added to the Bsll,
Clause 5 (Jasertson of new article 571C)

MR. SPEAKER  The question is :

“That Clause 5 stand part of the
Bm'll

The Lok Sabha dided.
Division Ne. 25) (1306 krs.
AYES

Achal Singh, Shri
Afzalpurkar, Shri Dharamrao
Agn, Shri Syed Ahmed

* The Jollowing members alio recorded their votes for Ayes +—
Swrvashri Shivajl Ras 8. Deshanukh, Sut Pal Kapur, P. V. G. Raju and Shiv Shadker

Peusad Yndav.
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Agrawal, Shri Virendra
Agrawal, Shri Shrikrishna
Ahmed, Shri F. A.
Alagesan, 8hri O. V.
Ambesh, Shri

Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri
Austin, Dr. Henry
Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Aziz Imam, Shri

Badal, Shri Gurdas Singh
Bade, Shri R V.
Bahuguna Shri H. N.
Balakrishniah, Shri T.
Balathandayutham, Shri K.
Banamali Babu, Shri
Banerjee, Shri 8. M.
Banerji, Shrimati Mukul
Barman, Shri R. N,

Barua, Shri Bedabrata
Barupal, Shri Panna Lal
Basappa, Shri K.
Basurnatrai, Shri D.
Besra, Shri 8. C.
Bhagat, Shri B. R.
Bhagat, Shri H., K. L.
Bhagirath Bhanwar, Shri
Bhandare, Shri R. D.
Bhargava, Shri Basheshwar Nath
Bhattacharyya, Shri Dinen
Bhattacharyya, 8Shri S. P,
Bheeshmadev, Shri M.
Bhuvarshan, Shri G,
Bisht, Shri Narendra Singh
Brahman, Shri Rattanlal
Brabmanandji, Shri Swami
Chands, Shrinati Jyotsns
Chandrs Gowda, Shri D, B,
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrappan, Shei C, K.
Chandriks Prasad, Shri
MMM“
Chandbarl, Shei Amarsinh
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Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chhotey Lal, Shri
Chhutten Lal, Shri
Chittibabu, Shri C.
Choudhury, Shri Moinul Haque
Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Anandi Charan
Das, Shri Dharnidhar
Dassapa, Shri Tulsidas
Daschowdhury, Shri B, K.
Deb, Shri Dasaratha

Deo, Shri S. N. Singh
Deshmukh, Shri K. G.
Deshmukh, Shri Shivaji Rao 8,
Dhamankar, Shri
Dhandapani, Shri C. T.
Dharamraj Singh, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri
Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal
Dube, Shri J. P,
Dumada, Shri L. K.
Dutta, Shri Biren
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Gangadeb, Shri P.
Garcha, Shri Devinder Singh
Gautam, Shri C. D,
Gavit, Shri T H.
George, Shri A. C.
Ghosh, Shri P, K,

Giri, Shri V. Shanker
Godara, Shri Msni Ram
Godfrey, Shrimati M.
Gohain, 8kri C. C.
Gokhale, Bhei H. R.

Gopal, Shii K.

Goswami, Shrimat] Bibha Ghosh
Gaswaml, Sbri Dinody Chandra
Clotkinds Shel Annasahob
Govind Dus, Dx,
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Gowds, Shri Pampan
Gowder, Shri J. M.
Gupta, Shri Indrajit
Halder, Shri Krishna Chandra
Hansda, Shri Subodh
Hari Kishore Singh, Shri
Hashim, Shri M. M.
Hazra, Shri Manoranjan
Horo, Shri N. E.
Ishaque, Shri A. K. M.
Jadeja, Shri D. P.
Jagjivan Ram, Shri
Jeyalakshmi, Shrimati V.
Jha, Shri Bhogendra
Jha, Shri Chiranjib
Jharkbande Rai, Shri
Joarder, Shri Dinesh
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shri 8. A.
Kahandole, Shri Z. M.
Kailas, Dr.
Kakodkar, Shri Purushottam
Kakoti, Shri Robin
Kamakshaiah, Shri D.
Kamala Kumari, Kumari
Kamala Prasad, Shri
Kamble, Shri N. 8.
Kamble, Shri T. D.
Kapur, Shri Sat Pal
Kasture, Shri A. S.
Kathamuthu, Shri M.
Kaul, Shrimati Sheila
Kavde, Shri B. R.
Kedar Nath Singh, Bhri
Khadilkar, 8hri R. K.
Kinder Lal, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishna, Shri 8. M.
Krishoan, Shri &, R.
Krdshnan, Sbri G, Y.
Kelshosn, Shri M. K.
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Kulkarni, Shri Raja
Kumaramangalam, Shri 8. Mohan
Kureel, Shri B. N.

Lalji Bhai, Shri

Lambodar Baliyar,

Laskar, Shri Nihar
Madhukar, Shri K. M.
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Maharaj Singh, Shri
Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini

Majhi, Shri Gajadhar

Majhi, Shri Kumar
Malaviya, Shn K. D
Malhotra, Shr: Inder J.
Mallanna, Shri K.
Mallikarjun, Shn

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manyhi, Shri Bhola

Marandi, Shri Iswar
Maurya, Shri B, P.

Mehta, Dr. Mahipatray
Mechta, Shri P. M.

Melkote, Dr, G. S.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mishra, Shri Shyamnandan
Modak, Shri Bijoy

Modi, Shri Shrikishan

Mody, Shri Piloo
Mohammad Ismail, Shri
Mohammad Tahir, Shri
Mohammad Yusuf, Shri
Mobapatra, Shri Shvam Sunder
Mohsin, Shri F. H.
Mukherjee, Shri Samar
Mukherjes, Shri Saroj
Murthy, Shri B. 8.
Muruganantham, Shri S. A.
Nahata, Shri Amrit

Nuik, Shri B. V,

Nimbalkar, 8 ' )
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Oraon, Shri Kartrik
Oraon, Shri Tuna

Oza, Shri Ghanhsyam
Panda, Shri D. K.
Pandey, Shrl Damodar
Pandey, Shri Krishna Chandra
Pandey Shri Nansingh Narain
Pandey, Shri R, 5.
Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri S. T.
Pant, Shri K. C.

Poakai Hoakip, Shri
Parashar, Prof. Narain Chand
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Paswan, Shri Ram Bhagat
Patel, Shri H. M.
Patel, Shri Prabhudas
Patel, Shri Ramubhai
Patil. Shri Anantrao
Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil, Shri 8. B,

Patil, Shri T. A.
Patnaik, Shri Banamali
Peje, Shri . L.
Pradban, Shri Dhan Shah
Pradhani, Shri K.

Purty, Shri M. 8.
Qureshi, Shri Mohd, Shafi
Radhakrishnan, Shri S.
Raghu Ramaih, Shri K.
Raj Bahadur, 8hri
Rajdeo Bingh, Shri
Raju, Shri P. V. G.
Ram, Shri Tulmohan
Ram Dban, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Svrat Prasad, Shri
Ram Swaryp, Shri
Remshekbar Prasad Singb, Shei
Rane, Shel M B,

Rao, Shrimati B. Radhabai A.
Rao, Shri J. Rameshwar

Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri K. Narayana

Rao, Shri M. S. Sanjeevi

Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama

Rao, Dr. V. K. R. Varadaraja
Rathia, Shri Umed Singh
Ravi, Shri Vayalar

Reddi, Shri P. Antony

Reddy, Shri K. Kodanda Rami
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P, Bayapa

Reddy, Shri P, Narasimha
Reddy, Shri P, V.

Rohtagi, Shrimati Sushila’
Roy, Dr. Saradish

Saha, Shri Gadadhar

Saini, Shri Mulki Raj

Saksena, Prol. S. L.

Salve, Shri N. K. P.

Samanta, Shri S. C.

Sankata Prasad, Dr.

Sant Bux Singh, Shri

Sarkar, Shri Sakti Kumar
Satish Chandra, Shri

Satpathy, Shri Devendra
Savant, Shri Shankerrao

Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Dr. Ranen

Sen, Shri Robin

Sequeira, Shri Erasmo de
Sethi, Shri Arjun

Sethi, Shri P, C,

Shafee, Shri A,

Shahnawaz Khan, Shri
Shailani, Shri Chandra

Shakya, Shri Maha Deepak Singh
Shambhu Nath, Shri
Shaskar Dayal Singh, Shri
Shankar Dov, Shri
Shiokaranand, Shel 8.
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Sharma, Shri A, P,
Sharma, Dr. H. P.
Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore
Bherma, Shri R N.
Sharma, Shri R. R.
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanaravan
Shastri, Shri Raja Ram
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Shenoy, Shri P. R

Sher Singh, Prof.

Shetty, Shri K. K.
8hinde, Shri Annasaheb P
Shivappa, Shri N.
Shivnath Singh, Shri
Shukla, Shri B. R,
Shukla, Shri Vidya Charan
Siddayya, Shri 5. M.
Siddheshwar Prazad, Shri
Singh, Shri V. N. P
Sinha, Shri Dharam Bur
Sinha, 8Sbri R. K.
Sivasamy; Shri M. 5.
Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Somasundaram, Shri 8. D.
Sonar, Dr. A, G.
Stephen, Shri C. M.
Subrmmaniam, Shri G.
Subravelu, Shri
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
M-Shﬂﬁidnmuhw
Swatantrs, Shri Teja Siogh
Swell, 8hri G. G.
Tarodekar, Shri V. B.
Tayyab Humaip Khan, Shri
Towari, Bhri Shankar
Tiwad, Shri R, G.
Tiwary, Shel D, N,
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Tiwary, Shri K. N.

Tombi Singh, Shri N,
Tulsiram, Shri V.

Uikey, Shri M. G.
Ulaganambi, Shri R. P.
Unaikrishnan, Shri K. P,
Vekaria, Shn
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Phool Chand
Verma, Shn Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra
Virbhadra Singh, Shn
Vishwanathan Shri, G
Yadav, Shri Karan Singh
Yadav, Shri N. P.

Yadav, Shri R, P.

Yadava, Prof, D, P.

NOES
Nil

MR. SPEAKER: The result* of the
divizion 15 as follows ;

Ayes : 351,

Noes: Nl
The motion 15 carned by a majonity of the
total membership of the Flouse and by a
mayority of not less than two-thirds of the

Members present and voting.

#The following membery aiso recorded their votes for Ayes 1—
Sarvasii A, M. Cheflachomi, Sadini Ram, Twrun Gogel and Shiv Bhmnker Prasid Yollin
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SHRI PILOO MODY (Godhra) :

is the doubt ?

MR. SPEAKER : There is

What

something

contained in it which is not normally con-

tained in Clause 1.

The question is :

“That Clause 1 stand part of the Bill”.

The Lok Sabha divided :
Division No. 26 ]
AYES

Achal Singh, Shri
Afzalpurkar, Shri Dharamrao
Aga, Shri Syed Ahmed
Agarwal, Shri Virendra
Agrawal, Shri Shrikrishna
Abhmed, Shri F. A.
Alagesan, Shri O. V.
Ambesh, Shri

Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri
Austin, Dr, Henry
Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Aziz Imam, Shri

Badal, Shri Gurdas Singh
Bade, Shri R. V.
Bahuguna, Shri H. N,
Balathandayutham, Shri K.
Banamali Babu, Shri
Banerjee, Shri S. M.
Banerji, Shrimati Mukul
Barman, Shri R. N.

Barua, Shri Bedabrata
Barupal, Shri Panna Lal
Basappa, Shri K.
Basumatari, Shri D,

Besra, Shri S. C.

Bhagat, Shri B. R.

Bhagat, Shri H. K. L.
Bhandare, Shri R. D.
Bhargava, Shri Basheshwar Nath

[ 13.08 hrs.
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Bhattacharyya, Shri Dinen
Bhattacharyya, Shri S, P.
Bheeshmadev, Shri M,
Bhuvarahan, Shri G.
Bisht, Shri Narendra Singh
Brahman, Shri Rattar - -
Brahmanandji, Shri Swami
Chanda, Shrimati Jyotsna
Chandra Gowda, Shri D. B.
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrappan, Shri C. K.
Chandrika Prasad, Shri
Chaturvedi, Shri Rohan Lal
Chaudhari, Shri Amarsinh
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chellachemi, Shri A. M.
Chhotey Lal, Shri

Chhutten Lal, Shri
Chittibabu, Shri C.
Choudhury, Shri Moinul Haque
Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri S. R,
Darbara Singh, Shri

Das, Shri Anandi Charan
Dass, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B, K.
Deb, Shri Dasaratha

Deo, Shri S. N. Singh
Deshmukh, Shri K. G,
Deshmukh, Shri Shivaji Rao S.
Dhamankar, Shri
Dhandapani Shri C. T.
Dharamgaj Singh, Shri
Dharia, Shri Mohan

Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri]J. P.
Dumada, Shri L. K.
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Dutta, Shri Biren

Dwivedi, Bhri Nageshwar
Gandhi Shrimati Indira
Gangadeb, Shri P,

Garcha, Shri Devinder Singh
Gautam, Shri C. D,

Gavit, Shri T. H.

George, Shri A. C.

Ghosh, Shri P, K.

Giri, Shri V, Shanker
Godara, Shri Mani Ram
Godfrey, Shrimati M.

Gogoi, Shri Tarun

Gohain, Shri C. C.

Gokhale, Shri H. R.

Gopal, Shri K.

Goswami, Shrimati Bibha Ghosh
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Govind Das, Dr,

Gowda, Shri Pampan
Gowder, Shri ]J. M.

Gupta, Shn Indrajt

Halder, Shri Krithna Chandra
Hansda, Shri Subodh

Hari Kishore Singh, Shri
Hari Singh, Shri

Hashim, Shri M. M.

Hazra, Shri Manoranjan
Horo, Shri N. E.

Ishaque, Shri A. K. M.
Jadeja, Shri D. P,

Jaffer Sharlef, Shri C. K,
Jagjivan Ram, Shri
Jeyalakshmi, Shrimati V.
Jha, Shri Bhogendra

Jha, 8hri Chiranjlb
Jbarkhande Rad, Shed
Joarder, Shri Dinesh

Jouhi, Shri Popatial M.
Joshi, Shrimati Subhadra
Kadam, Shri J. G.
Kadanaappalli, Shri Ramachandran
Kader, Shei 8. A,
Kahandole, Shri Z. M.
Kailw, Dr.
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Kakodkar, Shri Punushottam
Kakoti, Shri Robin
Kamakshaiah, Shri D.
Kamala Kumari, Kumari
Kamala Prasad, Shri
Kambhle, Suri N. 8.
Kamble, Shri T. D.

Kapur, Shri Sat Pal
Kasture, Shri A. S,
Kathamuthu, Shri M.

Kaul, Shrimat: Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Krishna, Shri §. M.
Krishnan, Shri E. R,
Krishnan, Shri G. ¥,
Krishnan, Shri M. K.
Kulkarni, Shri Raja
Kumaramangalam, Shri S. Mohan
Kureel, Shri B. N.

Lalji Bhai, Shri

Lambodar Baliyar, Shri
Laskar, Shri Nihar
Madhukar, Shri K. M.
Mahajan, Shri Vikram
Mahajan, Shri Y, 8.
Maharaj Siogh, Shri
Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Malaviya, Shri K. D.
Malhotrs, Shri Inder J.
Mallanos, Shri K.
Mallikarjun, Shri

Mandal, Sbri Jagdish Narsin
Mandal, Shri Yamuna Prasad
Manjhi, Shri Bhola
Marandi, Shri Iswar
Maurya, Shri B, P,

Mebus, Dr, Makipairay

(Twvniy-Seventh Amdt.) Bill
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Melkote, Dr, G, S,

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. 8,

Mishra, Shri Jagannath
Mishra, Shri Shyamnandan
Modak, Shri Bijoy

Modi, Shri Shrikishan
Mody, Sbri Piloo
Mohammad Ismail, Shri
Mohammad Tahir, Shri
Mohammad Yusuf, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.
Mukherjee, Shri Samar
Mukherjee, Shri Saroj
Murthy, Shri B. S.
Muruganantham, Shri S, A,

Nahata, Shri Amrit

Naik, Shri B, V.

Nair, Shri Sreekantan

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

Oraon, Shri Tuna

Oza, Shri Ghanshyam

Panda, Shri D. K.

Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.

Pandey, Shri Tarkeshwar
Pandeya, Dr. Laxminarain
Pandit, Shri S, T.

Paoigrahi, Shri Chintamani
Pant, Shri K. C.

Paockai Haokip, Shri
Parashar, Prof, Narain Chand
Parmar, Shri Bhaljibhai
Partap Singh, Shri

Paywan, Shri Ram Bhagat
Patel, Shri H. M.

Patel, Shri Prabhudas

Patel, Shei Ramubhai

Patl, Sbrl, Anantras '

Patil, Shri E. V. Vikhe

Patil, Shri Krishnarao

Patil, Shri S. B.

Patil, Shri T. A.

Patnaik, Shri Banamali

Peje, Shri S. L.

Pradhan, Shri Dhan Shah
Pradhani, Shri K.

Purty, Shri M. S,
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Mr. SPEAKER : The result® of the
division is as follows :

AYES : 346
NOES : Nil

The motion is carried by a majonty of the
total membership of the House and by a ma-
jority of not less than two-thirds of the
members present and voting.

The motion was adopted.
Clause 1 was added to the Bill

MR. SPEAKER : There is no need for
a special majority in respect of the Enarting
Formula and the Title.

The question is :
“That the Enacting Formula and
the Title stand part of the Bill.”
The motion was adopied.

The Enacting Formula and the Titls were
added to the Bill,

SHRI K. C. PANT : I beg to move :
“That the Bill be passed.”

MR. SPEAKER : The question is :
“That the Bill be pased.”

The Lok Sabha divided :

Division Neo. 27 ] [ 13.09 hre.

AYES

Achal Singh, Shri
Afealpurkar, Shri Dharamrao
Ags, Shri Syed Ahmad
Agarwal, Shri Virendra
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Ahmad, Shri F. A.
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Unnikrishnan, Shri K. P.
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Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Phool Chand
Verma, Shri Sukhdeo Prasad
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NOES
Sequeira, Shri Erasmo de

MR. SPEAKER : The result® of the divi-
sion is as follows :
Apes s 353
Noes: 1
The motion is carried by a majority of the
total membership of the House and bya

majority of not lew than two-thirds of the mem-
bers present and voting.

The motion was adopied.

13,11 hrs.

MOTION RE. SUSPENSION OF PRO-
VISO TO RULE 66

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : I beg to move ¢

“That this House do luj;pend the pro-
vito to Rule 66 of the Rules of Procedure
and Conduct of Business in Lok Sabha in
its application to the motion for considera-
tion and passing of the Governmeat of
Union Territories (Amendment) Bill, 1971,
in a5 much as it is dependent upon the
North Eastern Areas (Reorganisation) Bill,
1971, and the Constitution (Twenty-Seventh
Amendment) Bill, 1971."

MR. SPEAKER : The question is :

““That this House do suspend the pro-
viso to Rule 66 of the Rules Procedure and
Conduct of Business in Lok Sabha inits
application to the motion for consideration
and pasing of the Government of Union
Territories (Amendment) Bill, 1971, inas
much as it is dependent upon the North
Eastern Arcas (Reorganisation) Bill, 1971,
and the Constitution (Twenty-Seventh
Amendment) Bill, 1971,

The molion was adopled

13.12 brs.

GOVERNMENT OF UNION TERRI-
TORIES (AMENDMENT) BILL

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) ;: I beg to movet :

““That the Bill further to amend the
Government of Union Territories Act, 1963
and also further to amend the Sixth Sche-
dule to the Constitution and the Represen-
tation of the People Act, 1930, be taken
into consideration,"

‘This is the fourth Bill in the series of legis-

lation we are eomtemplating to give cffect

*The following raembers also recorded their votes for Ayes ¢
Sarvashri 8. Mohas Kemaramangalam, R. K. Siohs sad Sudhakar Pandey.
{Moved with the recommendation of the President.
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[Shri K. C. Paat]

to the scheme of reorganisation of the north.
castern area. Most of the provisiona of thu
Bill are confined to the new Union territory
of Mizoram. However cl. 57 are of general
application to all the Union territorics legisla-
tures and seek to give effect to the recommen-
dations of the ARC. As Thad stated earlier,
the Commision has recommended that the
Legislative Amcmblics of the Union Territories
should be empowered to function in a manner
similar to that of State Leghlatures,

Coming to the details of the Bill, cl. 2 seeks
to include Mizoram among the Union Terri-
tories to which the Government of the Union
Territories Act extends. 98 per cent of the
people of Mizoram belong to the scheduled
tribes and there are practically no scheduled
castes in this area. In view of this, it is pro-
posed that in the 30 member Legislative
Amembly of Mizoram, there need be no reser-
vation of seats for scheduled castes or sche-
duled tribes.

ClL 3 makes consequential amendments
which wall enable the legulatures of the Union
Territories to legulate on matters relating to
trade, commerce and intercourse within the
territory of India to the same extent as the
legislatures of States can legislate under art.
304 of the Constitution.

By cl, 6, the legislative powers of the Legis-
lative Amemblies of the Union Territonies are
sought to be enlarged on the lines of article
254 of the Constitution, keeping m view the
basic difference between States and Union
Territories, namely that in the case of Union
Territories Parliament can legislate in pegard
to matters in the State List (Seventh Schedule)
of the Constitution also.

Cl 7 follows art. 200 of the Constitution
with necessary changes to enable the adminis-
trators to ament to Bills passed by the Union
Territory legislatures. Bills relating to matters
which are to be reserved for consideration of
the President when passed by State legislatures
will be so reserved when parved by the legisla-
tures of the Unlon Territories.

In sddition, it has been provided that Bills
relating to the Pawi-Lakhier region should be
reverved for the consideration of the President,

w.wm& the minotity
Fgroups in this xres,
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When the North-Eastern Arcas Reorganisa
tion Bill was being considered, Shrimati
Chanda referred to this point and I bad assur«
ed her that we shall be making adequate pro-
visions for these tribal groups. Sec. 25A1is
modelled on art, 201 of the Constitution.

Cl. 9 and 10 contain the usual provisions
for the delimitation of assembly constituencies,
Cl. 11 again provides for a special safeguard
for the people of Pawi-Lakher area in the
executive field. Because Mizoram adjoins
foreign territories, 1t has also been decided
that the administrator should have special
responsibility for the security of the border.
Once a Legulative Assembly 1 created for
Mizoram, it is hardly necessary to havea
District Council for the entire arca. The
Mizso representatives have agreed that the
Council must be abolished and the operation
of the Sixth Schedule to the Constitution con-
fined to the Pawai-Lakher area. Clause 12 of
the Bull secks to achieve this object. Clause |3
of the Bill makes some amendments in the
sixth schedule to the Constitution to give
effect to the intention to confine the operation
of the schedule to the Pawi-Lakhers area, It
also provides for a regional council or regional
councils in the area being made into District
Councils. As Mizoram will be getting a Legis-
lative Assembly, clause 14 sceks to amend the
Representation of the People Act, 1950, to
provlde that the Assembly of the Union terri-
tory shall function as the clectoral college for
choosing the member of the Rajya Sabha who
would represent that Union territory.

Itisalso our intention that the election to
the Legislative Assembly of Mizoram should
be held a3 soon as pomible. The representa-
tives of the Mizo people were somewbat
apprchensive that there may be delay in
bolding the elections. We have, therefore,
made our intention clear in clause 15,

In as much as this Bill enlarges the powers
and functions of the Leglalative Asmemblies of
Union territories, I hope the Bill will be wel-
comed in Pondicherry and Goa, Daman and
Diualso. For the people of Mizoram, we are
providing a fully democratic institution so that
they may have the maximam epportunity to
fashion their development programmes and
devote their entire attention to the welfiwe of
the peogiie. I bape the House would welcoms
this Bill and atrord its approval,
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(Amde.) Bill
MR. SPEAKER : Motion moved :

“That the Bill further to amend the
Government of Union Territories Act, 1963
and also further toamend the Sixth Sche-
dule, to the Constitution and the Represen-
tation of the People Act, 1950, be taken into
consideration.”

SHRI DASARATHA DEB (Tripura East) :
Mr. Speaker, Sir, the Union territory of
Mizoram has come into being after the North-
Eastern Areas (Reorganisation) Bill, 1971, was
passed in this House. This Union territory of
Mizoram will now be having a Legislative
Assembly with a Council of Ministers. Cer=
tainly this is a welcome feature, and we wel-
come this Bill.

But on this occasion, I want to express the
opinion that if this Union territory of Mizoramn,
in the place of a District Council under the
State of Assam, and a Legislative Assembly
with its Council of Ministers had come witho it
much shedding of blood of the Mizro brethern,
it would have been a much happier one, I
say this because a lot of blood-shed had occur-
red in the Mizo area, and this bloodshed and
disruption could have been easily avoided if the
Government of India had taken this measure
much earlier. However, it is better late than
never.

My complaint against the Government of
India was that this Government failed to see
the sentiments and  aspirations of the tribal
people who had been suffering, for agelong,
from handicaps in every walk of life in society.

I have a strong fecling that if this present
arrangement which we arc now seeking to
introduce in Mizoram had come earlier, then,
most of the misguided Mize brethren who
took up arms for the secession of Mizoland
from the Indian Union and making it an in-
dependent Mizoland could have been persua-
ded not to take up such steps as thev had
taken already. That way, I say much blood-
shed and much agitation in the minds of the
Mizo people there could have been avoided.

You had denied their legitimate and funda-
mental rights and aspirations of the tribal
people so long, and you suppressed them when
they raised their head to achieve their objec-
tives through constitutional means. Therefore,

the Houie

you forced them to take the course which
might not be considered good for the unity and
solidarity of this country. That was a very
unhappy affair. When these neglected ard
oppressed people, having been frustrated, took
up arms, you suppressed them mercilessly and
you declared them hostile, and now youn have
had to do this becausc none of us wanted
secesssion of any part of India.

But before the situation took such a turn,
you should have handled the matter ina
manner in which the just cause of the aggrie-
ved tribal people was respected. But the
Government did not make any effort in time
and we are sorry, Because of that you are res-
ponsible for the loss of life of so many Mizo
brethren who were misguided and who had to
struggle and then they wanted secession,
though it was a wrong course. But even then
the Government could have tackled the matter
in a different way. DBy this 27th Amendment,
I see that the Mizo brethren are getting a
legislative assembly and a council of ministers.
Even then so many interefering acts of the
Administrator will be there because we have

already given that under the 27th
Amending Bill.

power

In the Mizo area, there are Chakmas and
Pawi-Lakhers ; they are very weak. The
Government have suggested regional councils.
They want district council or something like
that. ‘That safeguard is well deserved. I am
happy about those safeguards. The Chakmas
were agitated ; they were agitating for district
councils. T wan happy that that provision is
there. At the same time I request that when
the Assembly and the Council of Ministers
come into being tke Central Government and
the Administrator should without delay hand
over almost all the departments to them and
allow them to tackle their problems in their
own way., With these words, I support the
Rill wholeheartedly.

13.25 hrs.

ANNOUNCEMENT RE. SITTING OF THE
HOUSE ON THURSD\Y, DECEMBER 23,
1971

MR. SPEAKER : Before I call the next
speaker, [ want to say this. Originally we
planned to adjourn sins die on the 22nd. Now
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[Mr. Speaker]

the Minister says that there is a lot of business
and we must have one day more.. ., (Interrup-
tams).

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
Three Bills that have got to be passed by this
House tomorrow are : the Delhi Sikh Gurdwara
Bill, the Northeastern Council Bill and the
Constitution (28th Amendment) Bill. It is
more or less non-controversial and I expect it
will be finished as No. 1 in the morning,

MR. SPEAKER : As No. 17?

SHRI RAJ BAHADUR : Some Members
were keen to go early; they want to fly
tomorrow. I hope they will co-operate with
me. We shall take it up at 10.30 tomorrow.
Anyway I leave that matter to you.

SHRI INDRAJIT GUPTA (Alipore) : Is
this sulficient to carry on till the 23rd ?

SHRI RAJ BAHADUR : We have got
other business also. A dozen Bills are there;
the Supreme Court Judges Bill, the High
Court Judges Bill, etc. They have been intro-
duced today. The Gratuity Bill is coming
today and we shall refer it to the Select Com-
mittee.

#t TRTEAR s o (9ET) A
gH @Ml ¥ A9t faq g gisdzw &
& 92 ane L F & g9 a9 @ faq #v
fear srom @R a9 gw ©F AW A%
B 1 afrregn g faa ®r AT A @
& | FT 97 uHeHEH FY A9 ENFIC FI
& ?

=t THSi o ;@Y gHedew &
gEeFa & fq 1 @ Fg @ & Fr ool
gW A3% | IT R FT F4AT g ?

SHRI RAJ BAHADUR : I have been in
consultation with the opposition parties. We
are going to refer the Gratuity Bill to a Select
Committee,

SHRI S.M. BANER]JEE (Kanpur) : Since
we have decided to sit on the 23rd and are

Bil

going to pass whatever Bills Government
brings, I only request that some time should
be fixed for a discussion of the international
situation, because there are two things. Firstly,
there are various news items that Mujibur
Rahman is being taken to Peking etc, and
we should condemn the attitude of Bhutto.
You must have heard his speech yesterday.
Secondly, let us get an opportunity to com-
pliment and express our gratitude to those
cuntries which helped us. Five minutes may
be given to each party, But some discussion
should be there.

SHRI DINEN BHATTACHARYYA
(Serampore) : I agree with Mr. Banerjee.

SHRI RAJ BAHADUR : Last time when
this question was raised, I begged of the hon.
Members to consider that Shri Swaran Singh,
our Minister of External Affairs, was not yet
back. He knows the latest position. What
is latest today may become out of date tos
morrow. If he comes back, we shall certainly
try to have a discussion.

SHRI S. M. BANERJEE: We are not
going to discuss the niceties of the United
Nations proceedings.

13.29 hrs.

GOVERNMENT OF UNION TERRITORIES
(AMENDMENT) BILL—Contd.

SHRI N. TOMBI SINGH (Inner Mani-
pur): I support the Government of Union
Territories (Amendment) Bill.

This session has turned out to be a most
historic one. I would like to associatc myself
with the assessment made by the hon. Minister
of Parliamentary Affairs that this is one of
the most historic sessions, This is historic in
so many respects. During this session we have
liberated Bangla Desh and paved the way to
further progress and world peace. This session
has also passed many lcgislative measures
which will remove the disabilities that have
been prevailing in some areas of the Country
like the North-eastern area:

This Bill is the fourth in a series. Itisa
welcome measure, and my observations will
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be confined to Mizoram only. Mizoram is a
very important and strategic area. The people
are nice and well-educated. They have been
able to develop themselves on their own
genius for the last several centuries. In spite
of the smallness of the areaand population
and their poverty, Mizos constitute a very
refined section of our population in the cast,
This area has got several miles of international
border. From the paint of view of national
stcurity also, this area has to be developed.

This Bill is long over-due. On this occa-
sion, we would like to congratulate the people
of Mizoram who will be having a fresh lease
of life. They have suffered long and they
have been aspiring for this status, After this
Bill berumes an Act, Mizos will have the
consolation of having stepped over to a fresh
lease of life. But this will not be sufficient.
The development of Mizoram in the field of
communications, industries and economic
life will have to be taken up with the utmost
consideration. Without that, the Mizos and
other hill areas in the east who have been
given a new status will not derive much
benefit out of this legislation alone. So, this
development will have to be undertaken
quickly through measures of industrialisation,
opening of new roads and communications, etc.

During the last century and before
independence of the country, the foreigners
played a great role in getting away the minds
of the people in this area from the main-
stream of national life. To some extent, they
succeeded. So, in the eastern zone, the prob-
lem should be tackled from several points of
view, from the economic point of view, from
the point of view of education and also cul-
tural and emotional integration, etc. We
should try to bring them back into the main-

in these areas. I atill doubt that therc must
be some reminiscence of the people who were
trained in the wrong direction. They have
to be reformed. How it can be done is best
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Is it not time that we change the outlook
and attitude of the government as well as of
the people ? Now that a new situation has
been created where people are very happy, we
should take full advantage of the situation
and this should be followed up. I would
suggest that the Home Ministry should follow
up with other programmes of development in
the field of cultural and other activities of the
people. Even the unfortunate section of the
people who have been drawn away from the
mainstream of national life should be brought
back and the younger generation in those
arcas should be inculcated a sense of national
unity and national consciousness,

With these few words, 1 wish the people
of Mizoram a prosperous future. While
congratulating them, I would also congtratu-
latr the Prime Minister and the Minister of
State for Home Affairs, Shri K. C. Pant,
and his team, who have don¢ such a lot of
work, who have taken such a lot of pains
to bring about this very comprehensive
measure, With the introduction and passing
of the North Eastern Council Bill, which has
been announced just now, I think this semion
will turn out to be one of the most historic
sewsions. During this session we have removed
the disparity that has been prevailing, and this
will move forward in other areas of the coun-
try where there is disparity, where there is dis-
content 3o that the country will prosper more and
more and will move from strength to strength.

SHRI ERASMO DE SEQUEIRA (Mar-

unfortunately, although the Unijon territories
were designed to accelerate development, the

development. It is good that the Union terri-
tory legislatures will now be able to act in
a large measure of their own. Perhaps the
hon. Minister well knows that it is not the
legistative side that is the problem ; it hs the
financial administration that goes a long
way towards retarding development. I am
glad that they have accepted the recommendas
tion of the Study Team of the ARC on the

|

would Hke to
other recommendations
would go & long way
ting developmeyt. For
Ho.hqu

I
%
i
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[8hr: Erasmo De Sequeira]

“Even conceding that the Central
Government have a direct interest in  the
budgets of the Union Territories as they
provade the bulk of their revenues through
grants and loans, a method must be
found for restricting Central Scrutny to
the absolute mumimum This can be done
by giving advance intimation of the guan-
tum of Central asmstance to the Ierrito-
nal Adminustrations and thereafter allow-

ing them to prepare thar own budgrts ™

I think this 18 onc of the most important
recommendations and I wish it 18 accepted
There 13 another rccommendation for the
appointment of a Special Finance Commus-
mon Para 374 of the Study Icam’ Report
ays

“Once the award of the Speral
Tinaner Commussion has been accepted
by the Central Government, 1t will result
in devaluation of a flxed amount (both
grant and loan) cvery year for mecting
non-plan  1evenue expenditute  Such
Central  assstance should be uncondi-
tional and 1t may be left to the Union
Terntory to utithze the funds i any
manner 1t hkes subject to overall powers of
control with the Central Government ™

This 1 the man difficulty faced by the
Umon Tumitories TChere 13 too much of
admumstrative confunon and they have to
make too many references to Delln which
means delay and as a result there 11 retarda-
ton of development If a special Ninance
Commussmon 1 appointed, 1t will look afte:
the interests of the Union Terntones There
are, for example, speaific problems. As you
all know, from Goa we export a lot of 1ron
ore and earn foreign exchange But that
revenue goes to the Central Government
At the same tme, the expenditure incurred
for ths export comes of the budget out of
the Union Terntory

15 40 hrs.
[Brms K N, Trwary m the Chavr]

So, cn one side, we have addittonal expens
diture to create this revenue, on the other
sldo, we have no revenoe becawse these goods
are exported. All these facts have o be taken
sty congiderasion. I would wequest tie eacly
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acceptance of the Ninance Commismon for
Umion Terntonies and also other recommen-
dations that I have just read out

Finally, 1 would lke to ask my frnend
the hon Minster of State for Home Affairs
why he 18 being so speaifically unkund to my
Union Terntory He has moved Bills for
Statehood of Mampur, Tripura and Megha-
laya, and, for Goa, Daman and D which 1
to a much greater degree and extent vaable,
of that Ball, wt. have still no positive news

Then, there aie scats in the Counal of
States, 1n tht Upper House, for  Pondicherry,
Manipur Tripura, Mizoram and Arunachal
Pradesh  What about Goa ® Thert 1s no seat
m the Rajya Sabha Why this discrimimna.
tion ?

&t T wredt (qeAr)  aaf
wea, N fadmw qer wep &
IAAT WA AvAT g wfr Awdw
F & 779 AT & gg TET TFAT A8
gfF @ aw ¥ fadaw oY smawe
aga wew O ) frg X & wd g
AN FIw FITAT ¥ AR FWdA fear
gt wifeq | ToF T Y oF A K

w1 gy o wrfew ¥ ) ¥y WP W
wwr gifify faear & e oo o
7% fre® gu wore) Y ar srfearel /€
¥ qoeeh & fag, wgt & Frere ¥ fag
waw qf ot AT oW wgr Y€ AT
grr &, Y€ ander ot &, o e
%! firg ree & Yar wou
whw § sftq ¥ o

i
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wEoTaw a1 qatew ¥ &y ¥ agr W
AT FY o Ffgwr AwAr FEHETT Afew
AN GO qA &1 q9T A
FFL AR 7T 3}, g d w A
TG AT AT F AT qgA F AT AN
wfasy wY gy # wez faenei ) AfEa F
Tgm fr Mt afar aw @I g w9
sfasrdl # wfy @ & femfaf gv @
sfasrd 9T oY @ § oww faar oy
WAt & AT FEAT aTET weeT £ )
KT A A7 oq1q A faan, =«
FHA 57 gre faar frofged s
a1 ATAT 7T faETy 9T 99 &W &7
fagta &t g smdsT @A O
9T ATAT A §, I AW § AL Q I
siar e g Trfzw

§ wg g wmgm g froawi #
iy faer & fog, agr 1 IFT<Y femr
¥ forg, agi ¥ il &1 garer # Sfaw
v faer @, g frg aedy § fr agt
FarTay fawfaa F3 #7 aws fady &9
¥ ow s &) Ag AT ATACAFAT &Y
& gfw g ¥ fog v agrg e
o Fw § SAwr ol A W sy
&3 | 3o fou faar & fag fad gfr
T AramHR & gmaw fawfad &€
wiife oW aF FATTHA & QTR T
fawre af g aw 9% 37 @A ¥ fawra
# T aga SuTET AT A I[@ TN A
W ough A oAAT WY AGT AT FIAAC
g1 | wgt ¥ srafor e B fawfan
wOY ¥ firg ot @ B A o e
e E ol gw agt o o o
o wY ot firzr wwY § ) IRaT @l
T A & oft wgw Ak fra@ go g
g et ¥t onfoardt @ §, W
o o orrerr e Y g | 9 3 o ag
favars dur gomy f& o g oY o
aqE o sqwr ® a qrelt § ot I
frg oY wu wog t sweqr e WY wolt
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iz arfe g Aw § ik ot o afew
foc 7 gor oy st geT ¥w 7 gEAT
F, ST B QA 3 9%, 99 F 4w
T G A FFAT FT AT F TG
AT 9T AIX FTA X AT GF | AT AT
g FG a1 onfge awa & R Q& &
dar g @ AT AT g 9,
sgEaT 9T S gedt @l | gafog &
oy & fadew s ave g g
& afeg faw o sfasre o9 & S &t
faw § 9 afasrdd & Fenfafs &, @
N MEEr T AT ag F oA F afew
orew #1 fasfoa 7@ & fag s &
a4, 3G, ufwenr i@ R FR
¥ fag, 9% e o ft wfeard § 9T
# gL 7@ ¥ fag s Ifew ww
I | 7w @ faw w1 wEEE QU AT
T ATy 7 YT A Frar o ey w7 Ay
arag g W @ fFoagh # Smar
Uy giw 9T ;H D /IR |
qwg Fr 3w Iasr & | 78 ag A SR
9T ITH TR SIS B G FEA B
g A qn A o ¥y faware @
frag 3w ov 8, agf oamw A &
wat & foe T @1 asy € ® Ay
aTr § 1 a9 Agt F Avr wgse 4 ) W
Tl ¥ g9 & g fadgs €1 gwdq
FTT g A s w<a g e WY ot and
Wt & o ¥ aod fawwr F Wt oF At
SEC AT I G AT HH |

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. Q. PANT) : I am grateful to the Mem-
bers for their support to this measure. There
is no difference of opinion sad I don't think
I should take the time of the House in mak-
ing a long reply.

I would join the Members who have
participated in this discussion in extending our
congratulations and our good wishes to the
people of Mizoram for having achieved
another stage ln their forward march and
for achieving somerhing which they have bomn
tapiring for. -
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[Shri K. C. Pant]

The leaders of Mizoram had met me seve-
ral times in this connection and I am very
happy that they have accepted the present
scheme that we have drawn up and they ac-
cepted it in a very not only co-operative spirit
but in the spirit which my hon. friend, Shri
Tombi Singh, mentioned. They see in the pre-
sent Bill and the measures that were adopted
by the Lok Sabha, an evidence of the interest
of Parliament and the Central Government in
their welfare, our interest in seeing that
they join the mainstream of the national
life, our interest in secing that they stand on
their own feet and our interest in seeing that
they manage their affairs in accordance with
their own likes. And these indeed are the
sentiments expressed by various sections of
the House.

My hon. friend Shri Dasarasha Deb re-
ferred to the movement for secession and he
felt that the Government should have acted
earlier in regard to bringing the Union
territory of Mizoram into being. Without
going into that aspect of whether or not the
timing is proper, I would like to suggest to
him that any demand for secession has to be
treated with firmn®s and has to be put down
ve'y very firmly by Government. He docs
not disagree with that. I think he had himself
said that it was a wrong cause and it should
have been put down, so, I think it is not
proper to mix up the two things.

Even now, there are some among the
Mizos who have not participated in this
expcriment of a union territory or who have
not participated in the deliberations and who
have not yet joined the mainstream of cither
life in Mizoram or national life. They have
preferred to remain in Bangla Desh, and I
am sorry that my reportsare that many of
them have collaborated with the Pakistani
army in Bangla Desh against the freedom-
fighters, and, therefore, for such people I at
least have absolutcly no sympathy. I do not
take a vindictive view. Even today, if they
want to come back and they want to join the
mainstream of national life they are welcome
to do so.

I do not think also that the House will
take a vindictive view. But I must say that
their action in helping the Pakistani army
against the freedom-fighters is something
which no one can condone. Therefore, we
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should kecep these mattcrs in proper perspec-

tive.

I do accept that in a changed situation if
there is any one among the rebels in Mizoram
who wants to come back, then we already
have an amnesty. I do not really sece what
we can do beyond that. We shall be receptive
but we shall not be deceived.

He referred also to the case of the Pawis
and Lakhers and Chakmas, I must tell him
that this Bill came in a hunry and I had not
time to look into this fully. He was under the
impression that we were providing a  district
council for the Chakmas also. We are not
doing so yet. We are providing a district
council for the Pawis and Lakhers. But the
Chakmas had met me, and I have told them
that after this measure has been passed or
after this bunch of measurcs has been passed,
we shall ask the administrator in Mizoram to
go into the question whether a scparate district
council is nccessary to safeguard the interests
of the Chakmas. So, we are awarc of the
problem, and we shall look into it. But this
measure does not provide for it, and because
they came to mc at the last minute, the only
way I could have cxamined their proposal
would have been to hold up this measure,
which I did not want to do because it would
creatc misunderstanding in Mizoram and a
lot of dissatisfaction.

My hon. friend Shri Tombi Singh made
personal rcferences to me for which I am very
grateful to him. It has given mc very great
pleasure to be associated with the discussions
with the various groups in north-castern India
and being a hillman mysclf, I have found a
great deal of satisfaction in bringing other
hill States into being. Also, as I have seen,
many of the problems in these regions are
similar to the problems of the areas from
which I come. The atmosphere of fricndliness
and mutual trust in which these discussions
have taken place have engendered in me the
hope that the future of this whole region will
be very bright and that all will get together
to cooperate in building up a better north-
eastern area.

I fully agree with those hon. fricnds who
have stressed the need to develop this arca, I
agree that administrative arrangements by
themselves are not enough and that specia
attention will have to be paid to areas like
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Mizoram where even now there are very  few
roads aud communications are very scanty
and where for the opening up of the arca and
its development, development of roads is a
condition precedent. Similarly the develop-
ment of industrics in that arca. T assure the

House that we shall pay attcation to these
problems.

In this contex, T would like to refer to the
what Shri  Sequeira said, He pointed out,
though he did not mean it, that the Coentre
comes too much in the picture in regard to the
Union territovies. The bulk of the grants and
loans to Union Territorics comes  direetly
from the Clentre in the development of these
regions, Tn the case of Union Territories, the
Centre can make a bigger provision for their
development  where  as in the case of the
States, the disiribution of  resources to them
is governed by eortain laws and  conventions
with whiclh the House is familiar and it is
very diflicult to give preferential treatment  to
one State without mecting a  protest  from
other States. But in  the case of Union
Territorics, the Centre is empowered and does
make provision which help in the develop-
ment of these Union Territorics.
Pradesh is a case in point.

Himachal

Lven in regard to other Union Territories,
the Centre has done a lot to develop these
regions. I am sure when my hon. friend,
Shri Sequeiva talked about too many references
to the Centre, he realised that the res-
ponsibility  for financing the schemes that
of the Gentre and hence a cortain amount of
extra interest has to be evinced by the Centre
in sceing that the funds are wellsspent. Tt is
very diflicult to have the eake and ecat it too,

Ou the question of irou ore and the
income: going to  the Centre, I would like o
remind him  that this is a situation comuuon
to many arcas. Many arcas cxport coertain
products but the cexport carning cannot be
divertied w  those regions. Otherwise, it will
make vonsense of our centralised policy of
exports and buports and the whole basis of
the financial arrangements we have made,

I :un sure all scetions of the House juin
me in once again extending our wannest good

wishes and congratulations to the people of
Mizoram. | move.

MR, CHAIRMAN : The question is :
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“That the Bill further to amend the
Government of Union Termitorics Act,
1963 and also further to amend the Sixth
Schedule to  the Constitution and  the
Representation of the People Act, 1950,
be taken into consideration.”

The motion was adopted.

MR. CHARMAN : The question is :

“That clauses 2 to 15, clause 1, the
Enacting Formula and the Tide stand
part of the Bill.™

The motion was adopted.

Clauses 2 to 13, Clause 1, the Enacting Formuia and
the Title were added to the Bill
SHRI K. (. PANT:

I move :
*'That the Bill be passed.”

MR. CHAIRMAN : The question s :
“That the Bill be passed.”

The motion was adopted.

14.00 hrs.
COMPANIES (AMENDMENT) BILL

THE MINISTER OF  COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) :
T beg to move :

“That the Bill further to amend  the
Compandes  Act, 1936, be tiken into
consideration.™

This is a very non-controversial Bill, It
only cnables companies to contribute to the
National Defence Fund or any other Fund con-
nected with defence, approved by the Ceutral
Government. There are certain restriciions
in the Companics Act. 1 may tell the House
that there was a similar provision during  the
last emergency. The distinction between this
Bill and the previous one is that the present
Bill makes it permanent on the Statute-Book
and it also extends the scope of the provisions
to the extent that it cmpowers any  person
who is exercising the power of the directors,
in casc the directors arc not existing, to  do-
naic liberally to the National Defence Fund,
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[Shri Raghunatha Reddy}

not withstanding any of the provisions of the
Companies Act or the articles or the Memo-
randum of Association in respect of a company
or any other type of organisation that comes
within the purview of the Companies Act.

This is a very commendable Bill and 1 do
not think I need make an elaborate specch.

I commend this Bill for the acceptance of
the House.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Companies Act, 1956, be taken into
consideration,™

DR. RANEN SEN (Barasat): Mr
Chairman, Sir, on the face of it, the Bill
looks to be non-controversial, but there arc a
few points which T want to be made clear by
the Minister,

For example, in the Statement of objects
and Reasons, it is stated that the Bill secks
10 introduce a similar amending prowvision to
enable the companies to make contribution to
the National Defence Fund and other similar
funds. What is the meaning of “other similar
funds” ?

SHRI RAGHUNATHA REDDY: May
I clarify it ? In the main clause which seeks
to amend section 293, that is “in section 2938,
it is stated, “....to the National Defence
Fund or any other Fund apptoved by the
Central Government for the purpose of
National Defence.” It may not be called a
National Defence Fund. It may be any other
fund.

DR. RANEN BSEN: So, that point is
clear, Now, scoondly, I want to know another
thing. Is it going to affect the demands of
the workers for a bonus ? That is a very
pertinent point. We have seen in  the past
that several companies, not one but several,
in order to cheat the workers of their due
share of the bonus, used to have recourse to
certain contributions to the funds of political
parties. This was a universally known factor
in these days. Later om, thet right to contri-
bute 4o the funds of political perties was
removed. It was & good thing, 5till, kmowing
steitude of the casployors in regard to the
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payment of the workers, particularly bonus,
we find even npow that they are trying to
circumvent the bonus question by making all
sorts of contribution to all sorty of funds, For
example, there are the perquisites that used
to be given to the officers ; certain amenities
to be given to the officers, or certan rear-
rangement of the offices such as the introdu-
tion of the air-conditioning system and all
that. The whole office is being awr-conditioned
with a view to improve productivity. Mr.
Kothari of the Tatas had said that with air-
conditioning, productivity increase Liecause the
energy of the workers, the employees, increases.
That is true, but in regard to air-conditioning
of the workers’ quarters—not to speak ol air-
conditioming the office—they do nut ever
consider that question. They are even
opposed to give any good accommodation or
make any better arrangement for the living
of the workers, That is known. But that is
by the way.

The point is : how would it effect the wor-
kers’ share of the bonus ? That is & very impor-
tant point. Unless that is clear, I think all
the companies that may be against of the
community, the American companies, the
British companics, even the monpolies of our
country who want to cheat the worker will take
advantage of this particular Bill and create
havoc. That will create a lot of discontent
among the workers, Wby ? Naturally in time
of war the workers may not object to that;
they will evensupport such a thing. Worken
are prepared to pay one day’s wage; even
seven days’ wagea as it was announced a few
days back. But ifin peace time also this pro~
vision is kept in tact workers will be resentful
and they will start agitations and other things
which will hamper the very cause for which
the Bill is being brought forward. So, I want
the hon. Minister to clarify this point. That
is the moot point in regard to this Bill.

st e T () ¢
oy, W E & ¥ W 3w
warey At domr ¥ 1 o TR ¥ ¥ oyt
g o g TAT § T &7 IeT gW
Wt 8| ¥ ag et mar ) el
v Az aifee w1 qiw TR e
fedrm ww ¥ forar sy ) e

wff
tra @ e wet W wwgd ¥ faw
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R AFT 98 | qufwg & qwwar § wod
T AT qg gar fE v P F Ay
T M AN AR IAET 9T IR
Toaw fedmr ww & faar o A
TG 9T IEFT HIE qHT TEY TF FHAT
97 | ¥ ¥ & A N & qnx &Y afar
¢ f oramad qg o A e gawy aa-
¥ ¥ fmaw fedew 8 ¥ T AT R
Wfan dWg 8 g a1 5 g &
fasrm 1 qq @ A aF AT Ty
AFFar @ & wfeg F g s
A TETT TET ABTE F 0

T @ & ag wgar wear g fF
A ¥ aur ¥ fY g7 fear o @%an
oA W g A I M A
Tz 70 Qar afen 1 gg fawfad & A7
s AR T AT

“during the period of operation of the

proclamation of emergency’’

TWHT wHaE gd) & F oEE A A
aATar o, ok gasi=dt & 21w ¥ A 78
W @A @ o wew Qo
@ g Amoafer) b A § Ao &
T St § sy =TEATE

*SHRI E. R, KRISHNAN (Salem) : Hon,
Mr. Chairman, Sir, I am thankful to you for
giving me an opportunity to say a few words
on The Companies (Amendment) Bill intro-
duced by Shri Raghunatha Reddy, the Minis-
ter of Company Affairs.

At the outset, I would like to say that seve-
ral companies used to indulge in manifold ways
in the misue of funds of the companies, They
were donating large chunks of the funds of the
companies to some fund or the other. When
this became a sort of epidemic, the Governe
ment amended the Companies Act stipulating
that such a donation should be approved by
the General Body in the form of a resolution.
This acted 1 & constraint on the companies
from donating huge sums of money. Similar
Iy, restrictions were alio imposed on the contri
bution of funds to political partier,
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In the year 1962 when Chinese aggression
took place, the Government amended the Com-
panies Act empowering the Board of Directors
of companies to make contributions to the
National Defence Fund or any other Fund
meant for the defence of the country without
the limitations contained in the existing provi-
sion of Section 293,

This provision remained during the period
of operation of the Emergency and it lapsed
when the Emergency expired. Now, during
the current Emergency in order to enable the
Board of Directors or in their absence any
other authorised person to make contributions
in excess of Rs. 25,000 or 5% of the net profits
without going through the formalities of reso-
lution of the general body of the company to
the National Defence Fund or any other Fund
approved by the Central Government for the
purpose of national defence, the Government
have re-introduced a similar amendment. As
this arrangement is meant for the defence of
the country, this amending Bill has to be wel-
comed by one and all in this House.

The Government have introduced another
welcome feature in this Bill. This facility s
being made permanent. As [ painted out
just now, I would like to congratulate the hon.
Minister for making this permanent and the
funds will be used for the noble objective of
defending the country.

I would like to take this opportunity to
mention that the companies in the private
sector are without any compunction depriving
the sharcholders of their legitimate dues. You
are aware, Sir, that the top mansgement spe-
nds enormous amounts on perquitites and other
unseemly luxuries with the result that it is not
possible to declare even 2% dividend a year.
There are many loopholes in the Companies
Act which facilitate the managementin such
misappropriations and in consequence the poor
shareholders are unable to get their legitimate
share in the profits of the companies. I would
appeal to the hon. Minister that he should
bring forward a comprehensive amending Bill
to the Companics Act at the carliest putting
an eod to the irregular use of funds of the
Cotnpsny by the top management. IT I have
to say frankly, the sharcholders do not bave
sny protection at all for the funda invested by
them, leave alone the question of getting some
dividend.

*The arigina) epoech was defivered in Tamsdl,
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While commending the present amending
Bill for the approval of the House, I would like
to stress that the Government should formulate
a comprenhensive amending Bill to the Compa~
nies Act plugging all loopholes and it should
be done quackly if the Government are keen to
accelerate the economic progress of the
country

st Areo Wfro W@ (W) - FETIfT
wgEg, e {7 @ weeer (sdrewe)
faw wege fear 3 & S@w awdw o
g N & fFoag faw aga
gz &1 8, ¥feT s frar 3 e
“The Bill seeks to introduce a nmlar
amending provision to enable the companies
to make contnibutions to the National Defe-

ncr Fund and other similar Funds 1n excess
of Rs 25,000 or 5 per cent the net profits.”
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1962 ¥ ow gg faer svar 74w Av
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o1 wreey Yu o A frar

“Opportunity is being taken to make

this provision & permaDent one. . oeves”
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g figer o aver it 1 Wt 25,000 %o
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SHRI RAGHUNATHA REDDY + Contn-
bution to the National Defence Fund s disti-
nct from other types of contribution contemp-
lated by the Companies Act It is a very um-
que fund, 1t 18 for a very noble cause, and
it1s1n the national interests that the company
makes a contribution. Only in respect of
other contnbutions certain restrictions have
been placed by the law.

The only question that has been rawsed by
Dr. Ranen Sen and other hon friends 13 whe-
ther 1t would have any effect on bonus and
other allied problems :1fit becomes a perma-
nent measure My humble reply is that the
Government would naturally try to have con-
tributions to a National Defence Fund only
when 1t considers 1t necessary to have such
contributions. Otherwise, 1f there is no natio-
nal emergency and if the Government does
not need funds for national defence, such coan-
tributions will not be encouraged Therefore,
the Government will have the discretion to
receive contributions to the National Defence
Fund at time when Government needs such
funds.

Secondly, we are not forcing any company
to make any contribution. This 1s only an en-
abling provimon, If the management of the
company in their wisdom consider that they
should make a contribution to the National
Defence Fund, the company should be eaable
to do so. Ican assure the House that Govern-
ment would exercise sufficient caution to see
that this provisdon is not misused to depnve
the workers of the benfits that would accme
to them,

DR, RANEN SEN : This will go down
into the statute-book permanently even when
there is oo emergency.
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SHRI RAGHUNATHA REDDY : The
previous law was passed for the duration of the
emergency period. But now we thought that
just as there are provisions for charitable funds,
etc., we can also make a provision permanen-
tly for contributions to a fund of this charac-
ter. Naturally when emergency is not there
Government will exercise sufficient caution in
coming to a decision whether they should
accept such contributions. If the receiver
does not accept, the company cannot foree it
on the government. We thought of making
it permanent in the statute-book because whe-
never there is an emergency, we need not trou-
ble Parliament with this type of legislation,
When we can provide for charitable funds, etc.
we thought the National Defence Fund would
be in a much better position.

I welcome the support given by the DMK
member. He raised certain general questions
about amendments tothe Companies Act. I
amure him that Gover is ining the
various amendments necessary in the Compa-
nies Act for giving protection to the sharehol-
ders and to enable rapid economic develop-
ment of this country, When the Bill is ready,
certainly hon. members would come to know
about it.

With these words, I commend the Bill to the
acceptance of the House.

MR. CHAIRMAN : The question is :
“That the Bill further to amend the
Companies Act, 1956, be taken into consi-
deration.”
The motion was adopted.
Clause 2 ([nsertion of anw Section 293B)

SHRI MOHAMMAD ISMAIL : I beg to
meve :

Page 1, line 15, add at the end —

“during the peried of operstion of tha
proclamation of eavergency” (1)
MR. CHAIRMAN : He has aleondy spoken
on it and the minister has replied to it. T will
now put the smendment to the Howse.

Asundnmt No, 1 was frt and wegalioed.
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MR. CHAIRMAN : The question is :
“That clause 2 stand part of the BilL”

The motion was adopied.
Clause 2 was added to the Bill

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI RAGHUNATHA REDDY: I beg
to move :

“That the Bill be passed.”

MR, CHATRMAN : The question is:
“That the Bill be passed.”

The motion was adopled.

14.20 brs.

PAYMENT OF GRATUITY BILL

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL~
KAR) : 8ir, I beg to move :*

“That the Bill to provide for a
scheme for the payment of gratuity to
employees engaged in factories, mines,
plantations, shops or other establishments
and for matters comnected therewith or
incidental thereto, be taken into consi-
deration.”

There is at present no Central Act to
regulate the payment of gratuity to industrial
workers, except the Working Journalists (Condi-
tions of Service) and Miscellaneous Provisions
Act, 1955, The Government of Kerala enacted
legislation last year for payment of gratuity to
workers employed in facturies, plantations,
shops and establishmerits, The West Bengal
Governor promulgated an Ordinance on the
MJW]S“MMIMM(‘

cuscted by the Prosident on 28th August, 1971,
Gratuity is also being peid by some employers
to their workern under awasds or agreements.,

The enaciment of the Kewals Act and teh
West Bengal Employees' Payment of Com-

" *Moved with the revommendation. of the Prosideat.
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pulsory Gratuity Act, 1971 have brought out
the need for the introduction of Central
“legislation on the subject. If each State enacts
its own legislation on gratuity, it will be
difficult to ensure uniform conditions of
service to the employees of establishments
which have branches in more than one State ;
the mobility of these employces {rom one
State to the other will also be affected.

The proposal for Central legislation on
gratuity was discussed in the Labour Ministers
Conference held at New Delhi on the 24th
and 25th August, 1971. Representatives of
most of the State Governments agreed that
Central legislation on gratuity might be under-
taken expeditiously. The subject was also
considered by the Indian Labour Conference
at its session held on the 22nd and 23rd
October, 1971, The Conference recommended
that Central legislation on payment of gratuity
might be undertaken as early as possible. The
workers’ representatives at the Indian Labour
Conference suggested that the proposed law,
which should preferably be brought into force
as an Ordinance, should apply to all establish-
ments irrespective of the number employed
should cover all wage-earners without any
limit of salary. They further suggested that
(a) there should be no ceiling on gratuity and
no requirement of minimum qualifying service
(b) the rate of gratuity in case of death or
disability while in service should be higher
(c) dismissal from service should not act as a
disqualification for gratuity and (d) service
should not be deemed to have been broken on
account of strike, legal or illegal.

As recommended by the Labour Ministers’
Conference and the Indian Labour Conference,
it has becn decided to undertake Central
legislation on gratuity. In enacting the
President’s Act for West Bengal in August,
1971 care had been taken to so design its
provisions that they could serve as far as
possible, as norms for Cecntral legislation.
Accordingly, subject to certain modifications,
the Central legislation has been modelled on
the West Bengal Act.

The West Bengal Act coxtends to the
following classes of establishments :

(a) Factories as defined in the Factorics
Act, 1948 ;

(b) Plantations as defined in the Planta-
tions Labour Act, 1951 ;
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(c) Shops and establishments, as defined
in the Shops and Commercial Esta-
blishments Act, in which ten or more
persons are employed.

The coverage of the Bill is the same as
in the West Bengal Act. However, the Kerala
and West Bengal Acts do not apply to mines
as the State Governments are not comptent
to enact legislation in regard to mines. There
has been a persistent demand for provision of
the bencfit of gratuity to workers in coal mines
and the proposed Bill provides for coverage of
all mincs as defined in the Mines Act, 1952,
Provision has also been made for extension of
the Act to other establishments employing ten
or more persons.

Labour legislation normally covers only em-
ployees falling under the definition of workmen
under the Industrial Disputes Act, 1947 i. c.,
thosc who do any skilled or unskilled manual,
supervisory, technical or clerical work, except
that supervisors drawing wages exceeding
Rs. 500 per month arc excluded. The defini-
tion excludes all employees employed mainly
in a managerial or administrative capacity.
Both the Kerala and West Bengal Acts
exclude from their purview employees em-
ployed in a managerial or administrative
capacity although the Kerala Act does include
supervisors without any wage limit. For the
purposes of the Bill, the decfinition in the
West Bengal Act had been adopted, that is,
employeces employed on wages not ecxceeding
Rs. 750f- per month to do any skilled,
unskilled, scmi-skilled or unskilled manual,
supcrvisory, technical or clerical work have
been covered.

Ceiling on quantum of gratuily

Gratuity is payable under the Kerala and
the West Bengal Acts at the ratec of 15 days'
wages for each completed year of scrvice
subject to a maximum of 15 months’ wages.
All Gratuity Schemes in the country have
adopted a ceiling of 15 months’ wages ; this
is also true of the Gratuity Scheme applicable
to Government employees. It has, therefore,
been provided that the quantum of gratuity
shall not exceed 15 months' wagces.

Qualifying service for gratuity

According to the West Bengal Act, gratuity
is payable after completion of not less than of
5 years’ continuous scrvice cxcept that no
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minimum qualifying service is necersary in
the case of death or total disablement due to
accident or discase. The Kerala Act does
away with minimum qualifying service in the
case of superannuation also, It is neccssary
that there should be some minimum qualifying
service if the conrept of gratuity as a reward
for contimious and satisfactory service is to be
preserved. A qualifying service of 5 years has
therefure, been proposed except in cases of
death or total disablement due to accident o1
disease.

Definition of “Wages’

As regards the definition of wages for
computation of gratuity, ‘wages’ under the
Kerala Act has been defined to include (in
addition to basic pay) dearness allowance,
value of any house accommodation or supply
of light, medical attendance or other amenity
or of any service or any concessional supply
of foodgrains or other articles and any
travelling concession. Under the West Bengal
Act, the term ‘wagrs’ includes basic wages
and dearness allowance, Under certain other
Gratuity Schemes, the quantum of gratuity is
related to the basic wage only. In many
industries, the dearness allowance is higher
than the basic wage and in such cases, gratuity
based only on the basic wage would be too
low and unrelated to present day realities. It
is for this reason that workers are demanding
that gratuity should be based on basic wages
plus D. A The dearncss allowance is, there-
fore, taken into account for payment of
gratuity ; house rent and other allowances
could, however, be excluded. At the Labour
Ministers’ Conference held in  August, 1971,
most of the State Governments agreed that for
purposes of gratuity, ‘“wages” should mean
basic wage plus dearness allowance ; this view
was also accepted by the Indian Labour
Conference.

As regards dismissal, the provision in the
West Bengal Act reads as follows :—

“No gratuity shall be payable to an

Explanation : “Gross misconduct”™ means—

(a) any act or wilful omision on the
part of the employees resulting in loss
or damnge to, or destruction of, pro-
perty belonging o or owned by the

. cmployer ; or
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(b) any serious act of violence on the
part of the employee ; o1

(c) any act on the part of the em-
ployee which constitutes an offence
involving moral turpitude punishable
under the Indian Penal Code.”

The underlying concept is that misconduct
on the part of an employee, no matter at
which stage of service, should entail certain
consequences either by way of reduction of
the gratuity-payment or by its total forfeiture.
There are various degrees and grades of
misconduct and forfeiture of gratuity should
arise only in the case of misconduct which
may be described as giave or serious. The
considerations bearing on this question have
been summed up in a recent Supreme  Court
Judgment in the case of the Delhi Cloth and
General Mills Clo, Ltd and others versus its
workmen and others.

Accordingly, disentitlement to gratuity for
misconduct by way of any serious act of
violence on the part of the employee would
scem to be justified, but for his misconduct
resulting in loss or damage to or destruction
of property of the employer, forfeiture to the
extent of the amount of loss directly suffered
by the employer would be more appropriate.
The workers' representatives have also come
plained that reference to offences involving
moral turpitude may be construed as extending
even to offences totally unconnected with the
cmployee’s service in the establishment. To
remove this source of apprehension, a modi-
fication has heen made in order to make it
clear that the provision applies only to offences
committed in the precincts of the vicinity of
the establishment or in the course of the
employee’s service in the establishment.

Under the proposed legislation, the
Central Government will be the appropriate
Government for administration of the Act in
mines and establishments belonging to, or
under the control of the Central Gowvernment
or in relation to establishment connected with
a railway company, a major port, or an oil
fleld and establishments having departments
or branches in more than one State. The
State Covernment concerned will be the

Sbr,now, m I paid, I propose to
bmsuMw-mm
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of the House, with your permission. There-
fore, instrad of my earlier motion, I beg to
move:

““T hat the Bill to provide for a scheme
for the payment of gratuity to employees
engaged in factories, mines, plantations,
shops or other establishments and for matters
connected therewith or incidental thereto,
be referred to a Select Committee consisting

of 20 members, namely :—

(1) ShriR. D, Bhandare
(2) ShriDinen Bhattacharyya
(3) Shri M. C, Daga
(4) Shri C. T. Dhandapani
(5) Shri Jagdish Chandra Dixit
(6) Shri 8. B. Giri
(7) Shri Raja Kulkarni
(8) Shri Prasannbhai Mechta
(9) Dr. G.S. Melkote
(10) Shri Jagannath Mishra
(11) Shri N. Sreckantan Nair
(12) Shri Damodar Pandey
(13) Shri S. Radhakrishnan
(14) Shri Ranen Sen
(15) Shri R. N. Sharma
{16) Shri R. R, Sharma
(17) Shri C. M, Stephen
(18) Shri G. Venkatswamy
(19) Shri Balgovind Verma ; and
(20) Shri R. K. Khadilkar

with instructions to report by the last day
of the first week of the next session.”

MR. CHAIRMAN t So, you are moving
this motion for referring it to Select Committee.
M. Daga.

SHRI M. C. DAGA (Pali): Iam not
prewing my amendment.
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MR. CHAIRMAN : The question is :

“That the Bill to provide for a scheme
for the payment of gratuily to employees
engaged in factories, mines, plantations,
shops or other establishments and for matters
connected therewith or incidental thereto,
be referred to a Select Committee consisting
of 20 members, namely : —

(1) shriR. D. Bhandare
(2) Shri Dinen Bhattacharyya
(3) Shri M. C. Daga
(4) Shri C, T, Dhandapani
(5) Shri Jagdish Chandra Dixit
(6) Shri S. B. Gint
(") Shri Raja Kulkarni
(8) Shii Prasannbhai Mehta
(9) Dr. G. S. Melkote
(10) Shri Jagannath Mishra
(11) Shri N. Sreekantan Nair
(12) Shri Damodar Pandey
(1%) Shri S. Radhakrishnan
(14) Shri Ranen Sen
(15) Shri R. N. Sharma
(16) Shri R. R. Sharma
(17) Shri C. M. Stephen
(18) Shri G. Venkatswamy
(19) Shri Balgovind Verms ; and
(20) Shri R. K. Khadilkar

with instructions to report by the last day
of the first week of the next semion.”

The motion was adopted.
MR, CHAIRMAN : The Houwse stands ad.

journed il 10 a. m. tomorrow.

14.35 hrs,

The Lok Sabha then adjosrned till Ton of the Clock
on Wadnesday, December 22, 1971|Pausa 1,
1893 (Saka).
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